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On the other hand there is enough scope 

to set up many industries in that district. It 
is ideally located for the establishment of 
mineral and forest-based industries as the 
Mineral Exploration Corporation and Geo-
logical Survey of India have found huge 
depo&its of coal, bauxite and other minerals 
in those areas. Other important facilities 
like labour and land are available in plenty 
and also at rensonable c()st. So, there is 
every justificaticn to set up industries in 
that district. 

The policy of the Government of India 
is to set up industries in the backward and 
"no-industry" districts on priority basis. 
Raigarh can be culled both 'no industry' 
and industrially backward district. 

As such, I urge that Raigarh district be 
declared from categery 'B' to category 'C' 
district. It should be treated as no- indus-
try district and a11 possi ble steps should be 
taken by the Government of India to set up 
industries on priority basis. 

[Trans/ation] 

• ~i) Need to take steps urgently to check the 
Increasing jncidence or small-pox in 
U.P., especially in the Eastern parts. 

SHIH RAM NAGINA MISHRA (S..llem-
pur): Mr. Deputy Speaker, Sir, I would 
like to draw the attention of the hone 
Health Minister to the increasing incidl nce 
of small-pox in Uttar Pradesh. At present, 
U.P., particularly Eustern U." P. is in the 
grip of small-pox ~hich is widespread. The 
small children are dying daily. The 
newspapers have also been publishing these 
reports. In the Capital city of Lucknow 
also, this disease has spread on a large 
scaJe and is engulfing a 11 parts of the State. 
No proper 8rraJ'gements seems to have 
been m~de to check this disease. Earlier, 
thie; disease had subsided suffici ently, but 
now suddenly, it is spreading very fast. If 
special remedial meJsur(s are not taken, 
the State of Uttar Pradesh will be facing 
great trouble bec. ulSe thi~ disease is affec-
ting children as also young and aged 
people. 

In such a situatibn, I would earnestly 
,.ppeal to the hone Minister to ensure that 

suitable steps are taken immediatoly to 
save Uttar Pradesh from this disease. 
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MR. DEPUTY SPEAKER : Now we 
will t~!ke up Item No.6 and resume discus-
sion on Demand for Grant of the Ministry 
of Chcmic~lls and Fertilizers. Shri R. P. 
Das has already taken most of his time. 
I would request him to conclude his speech 
withiu two or three minutes. 

SHRI R.P. DAS (Krishnagar) : I was 
speaking about the establishment of Haldia 
Petro Chemical complex. It should be es 
tabli~hed within a reasonable tim~. It is 
hoped that hundreds of downstream indus-
tries will come up and hundreds and thou· 
sands of unemployed youth go in for emp-
loyment in the Haldia Chcmic.ll Complex 
and its downstream industries . 

This question came up at different 
times in this House. During the last time 
when this question came up in the House, 
Shri Satya G('pal Misra put a question to 
the hon. Minister on 27-3·84 and the hon. 
Ministt;r Shri ShiV Shankar replied that 
W] his petro-chemical complex in Haldia is 
a must whether the State takes it UP. whe-
ther it is a joint venture or whatever it is." 
"lhis was the position a year before. 

Even before that, when Mr. P. C. Sethi 
was in charge of the Department, he repl-
ied to another question that "Haldia Pet. 
ro-{' hemical Complex is a must and thl! 
industrial licence for Haldia Petro-Chern .. 
ical Complex would be issued shortly." 

But nothing has been done so far and it 
is learnt that the proposals of the Petro-
Chemical Complex have been dropped. 

I again request the hon.Minister that this 
project should be taken up in right earnest 
in the Seventh Five Year Plan so that the 
posaibilities for this Complex can be exp'. 
ored It. is also true that this type of project 
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assumes some sort of national importance 
like that of the Farakka Thermal Power 
Project and the Durgapur Steel Plant. 
This project should, therefore, be taken up 
in the Sever.th Five Year Plan. 

I now come to Drugs and Pharmaceu-
tical industry. The annuul report says: 

"T he proulJl.;tion of the drugs and for-
mulations during the year 1984-85 is 
estimated to be Rs. 377 crores .. <nc! for 
drugs alld for formulation Rs. 1,827 
crores. These two come to Rs. 2.2M 
crores. " 

These are aJl estimates. Like alJ other 
estimates, they may not come true. 

The figures for the year 1983-84 show 
that the bulk drug was produced of only 
about Rs. 355 crOTes and formulations of 
Rs. 1,760 cro,'es. These two together come 
to Rs. 2,115 crores That would be the 
performance of last year. This is a margi. 
nal increment over the year just preceding 
as compared to the enormous means and 
potential of the country and nothing more 
than that. Th.;reforc, this marginal 
increment of the bulk and formulations is 
insignificant and [llso irrelevant in the 
context of the needs of the country. 

The drug industry has become a field 
for the multi-national companies to reap 
the harvest. 

They come up with innumerable drugs 
and market these drugs. And the prices 
of these drugs are so high that ordinary 
people cannot buy these drugs. This has 
now become a menace to medical educa-
tion and to the health needs of the country 
because these thousands of formulations arc 
mostly non-essential and at the same time 
irrational and useless Hnd sometimes these 
formulations are hazardous a]so. Thete-
fore, the multi .. natioJH.d drug companies arc 
not serving the needs of the country and 
they require to be controlled in a m~nner 
which will have to be worked out. Both 
the World Health Organizeltion and Hathi 
Commi,ttee recommended restrictions on 
the number of essentials and life-saving 
dtu,s. The Hathi Committee said that 
this . .Dumber might be b,rought dowJl to 
a lul.Ddr~d or a little more, 117 or some-
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thing like that. In place of thousands of 
formulations, the number of essentials 
and life-saving drugs can be brought down 
to a very small figure. These multi .. 
nationals and other monopoly houses 
should be discouraged from having so 
many formulations as they are marketing 
now in the cvuntry. I would ask the 
Government whose business it is to restri .. t 
these endless formulation~. In th:! 
absence of any nation~lI drug policy, 
these companies have created prolJJems in 
the drug industry. Therefore, Govern-
ment should immediately come forwJ.rd 
with a national drug policy, and this drug 
policy may be in line with the recommen .. 
dations of the Hathi Committee or as has 
been recommended by the World Health 
Organization. The Hathi Committee 
recommended that the drug industry 
should be nationalised. I do not k.now 
whether the Government is noW in it mood 
to nationalise the entire drug industry. 
Pending finalisation of natiollalisation of 
the drug industry, the public sector drua 
companies l:ould assume the leadership 
role. But. Sir. if you consider the per-
formance of the public sector companies. 
you will find how dismal it is, and for 
which Government have an ~:dded duty to 
expldin as to why these comp<lnies could 
not work according to the wishes of the 
Government, according to the plans of 
the Government. I will cite only two 
instances, the performance of the IDPL 
nnd the Hindustan Antibiotics. If you 
take the case of I DPL, you will find that, 
in 1983-84, the total production of the 
company was to the tune of Rs. 121.28 
crores and in 1984-85, from April to 
December, 1984, its performance was to 
the tune of Rs. 82 39 crores only. There-
fore, the total productioh in that year 
was not at all satisfactory, and it may not 
come to the levd of even Rs. 121 crores 
this year. The HAL's performance is 
even more unsatisfactory in 19S2-83, the 
HAL's total production was Rs. 37.35 
crores ; ill 1983 .. 84, it Cdme down to Rs. 
34.60 crores ; and in 1984~8S, from April to 
Decefllber, 1984, it came down sharply to 
Rs. 26.90 crores. If this be the performance 
of these leading public sector companies, 
then how can they play the Jeader'~ role 
in the field of drt1g manufactu.re ? In view 
of this pathetic performance pf the pqbUc ! 

sector companies it will not be possiblf 
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for this industry to meet the need for 
'Health of aU' by 2000 AD. It has be-
come an important and a popular slogan 
of the Government but the performance 
of the drug industry in th is country is 
such that it will not come nearer to the 
requirement by 2000 A.D. Therefore, J 
request the Ministry to take up the Ques-
tion of re-structuring of the drug policy 
of the Government. In re-structuring the 
drug policy, the recommendation of the 
Hathi Committee in regard to the national-
isation of drug ilidustry should be taken 
into account and pending finaHsation of 
the nationaJisation question, the Ministry 
should also make the public sector com-
panies p lay a leader's role in mJ.nu-
facturing of essential and life-sdving drugs. 
The production of essential and life-
saving drugs should be doubled within 
a year. 

Then, Sir, comes the que~tjon of esta-
blishment of a National Distribution Cor-
poration. It is a must. This neW distri-
bution policy should be framed in such a 
manner that the total production-whether 
of multi-national or of natural companies 
should be taken together and the produc .. 
tion should be distnbuted all over the 
country so that the consuming public can 
get drugs at reasonable prices. Government 
should also manufacture cheap drugs in 
large quantity for the general public con-
sumption. 

MR. DEPU1Y SPEAKER: Please 
con-elude. 

SHRI R.P. DAS: Lastly, 1 would like 
to say a word about the loan licence system. 
This system creates havoc in the drug 
industry. It has become the fountain-head 
of corruption and source of supply of sub-
standard drugs to government hospitals. It 
has also been used for financial and price 
manipulations by the big companies. 

At times this system has been used 
against the workers by t he factory owners 
by declaring lock-out and closure. They 
desire all sorts of advantages out of the 
loan licence system and use them against 
the drug industry itself. Therefore, I would 
request the Minister to review this loan 
licence system and ban this without 
further delay. 

With these words, Sir, I oppose the 
Demands. 

SHRJ GANGA RAM (Firozabad): Mr. 
Deputy Speaker, Sir, J am extremely Irate-
ful to you for giving me an opportunity to 
participate in the debate today. 

It is a well known fact that the public 
enterprises including the public undertakings 
of the Ministry of Chemicals and Fertilisers 
which are also an instrument for imple-
mentation of the Government's socio-
economic policies have a multitude of 
objectives set for them, namely, 0) to help 
in the rapid economic growth and indus-
trialisation of the country and create the 
necessary infrastructure for economic 
development. 

(ii) To earn return investment and thus 
generate resources for development. 

(iii) To promote re-distribution of income 
and wealth. 

(iv) To create employment opportunities. 

(v) To promote balanced regional deve-
lopment. 

(vi) To assist the development of small 
and ancillary industries; and 

(vii) To promote import substitution, save 
and earn foreign exchange in the 
country. 

I need not add that the public enter-
prises were started as far back as in 1951. 
Since then, from a figure of Rs. 29 crores 
as on 31·3-1951 in the 5 enterprises which 
were started then, the investment has laud-
ably increased to Rs. 34,4 I I crores as on 
31-3-1984, in 214 enterprises. Similarly, 
the number of public enterprises has also 
increased from S as on 31-3-1951 to 217 as 
on 31-3-1984. 

While some of the public enterprises 
have earned profit, the majority of them 
are running into hea vy losses and the 
Chemicals t Fertilizers and Pharmaceuticals 
are no exception to it. The figures pub .. 
Iished in the Public Enterprises Survey 
Report of 1983·84, Volume I, Page 3], do 
indicate that under this head, there bas 
been a net 10s8 of Rs. 65.97 crores in 1983-
84. as a,ainst Rs. 10.S3 crores in 1982 ... 83. 
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Thus. there has been an adverse variaiion 
of Rs. 5,,44 crores. There are very maDY 
reasons for such heavy losses. But it is 
the'duty of the Ministry to exercise better 
control and supervision on the working of 
these public enterprises. To my mind, we 
should lay main emphasis on the following 
main points :-

(I) Cost accountancy of each unit of the 
public sector must be done more 
carefully and rigorously. No in-
dustrial unit can succeed in its work-
ing un Jess cost of prod uction has 
been properly worked out and co-
related with its income and expendi-
ture aspects. 

(2) All-out efforts should' be made to 
totally stop all the wasteful expendi-
ture. My own assessment about 
the working of the public ullder-
takings is that they are giving more 
attention to luxurious office Jiving 
and wasteful expenditure. Let us 
inculcate among them the idea of 
simple Jiving and earn more and more. 
Actt1RJly speaking. facilities and con-
veniences should be provided only 
in proportion to the quantum of 
production and profit. 

(3) The personnel policy of our public 
enterprises has still not been for-
mulated in the real sense of the 
term. Rules and regulations regar-
ding service conditions of employees 
in a majority of them have not been 
framed. This gives a free hand to 
management to indulge in discri-
minatory treatment amongst its em-
ployees and favourite~ get better 
deal at its hands which creates 
frustration, discontentment and dis-
satisfaction among the remaining 
employees which ultimately jeopar-
dises the very interest of the public 
undertaking. 

The reservation Policy of the Govern-
ment is not being implemented in right 
earnest in the public undt'rtakings. There 
is therefore, widespread dis.ontentmcnt 
prevailing among the p~ople concerned. 
Adequate attention shot'ld be paid to this. 
In this COll11ection, to quote an example, I 
Jboution the case of one of tbe units of the 

Ministry of Chemicals and Fertiliz r.s, ... mel~ 
I.D.P.L., Virbhadra, Rishikesh. 

There has bee n noticeable deterioration 
in the performance of the JDPL which is 
the largest drug man~facturina or,anisadon 
in the public sector. 

During the last 20 years as on 31st 
March, 1984-this important unit has incur .. 
red a cumulative loss to the tune of Rs. 
liS crores and on 31.3.1985, a further loss 
of Rs. 20 crores is anticipated. In fact, this 
unit has not been able to establish itself 
playing a leadership role in such a vital 
industry as drugs. The performance of 
IDPL on the marketing side is equally poor. 
The total value of the s.lIeable products 
lying unsold is Rs. 35 crores and the total 
outstandings to be collected is another 
Rs. 30 crores. In fact, whatcver the 
IDPL produces, they are unable to seJl; 
and whatever they are able to sell, they 
are unable to realise. Further the IDPL 
has so far not been able to frame spocific 
personnel policy which is hampering its 
smooth functioning and working. 

There is no regular Chairman and 
Managing Director or Din:ctor, Finance 
and no Chief of Personnel in this project 
as these officers have been retiring during 
the 1,Lsl one year and no repJucemcnt has 
been made so far. As a matter of fact, a 
company of the JDPL size established 20 
years ago and employing over ]5,000 per-
sons, has no personnel policy, especially 
in respect of OffiClfs/supervisors. The 
highly dedicated and experienced officers 
and supervisors have been labelled as 
unqualified and unfit for any promotion, 
after putting in 15 to 20 years of merito .. 
rious service, making them a totally 
frustrated lot. On the contrary, a few 
officers who huve no visible contribution 
in the organisation have been getting 
regular promotions. 

In 1980, an amount of RB. 25 crores 
was spent on the expansion, and adding of 
new products, in the Rishikesh plant. AU 
these new products are either lying unutj-
lised or the products have yet to be stabi-
lised. Bulk products made under the new 
expansion scheme are being produced at 
a very hiSh cost and beinl sold to private 



\ I 

DlMtmd fth Gra'ltt! 
fOe.ral) 1985-86' 

APRIL IS, 1985 Dlmantl/D' Gr_l, 

[Sbri Oanga Ram) 

drug industry at a huge 10s$. This is 
obviously not a happy situation at all. 

Thus the entire structure of IDPL needs 
a thorough sbake .. up, and complete over-
hauling to make it a financially viable unit 
which may be able to produce cheap 
medicines and drugs for millions of this 
country. To quote Kautilya.. the great 
economist of his times, the State which 
cannot provide education, medicine and 
litigation or justice at a cheaper rate cannot 
be considered as a good State, more so, a 
Welfare State. 

I hope that some of the humble suggeCi-
tions made by me would help the Ministry 
of Chemicals and Fertilizers to do its best 
to improve upon the working of hundreds 
of units of public sector enterl"rises under 
it and would in due cour~c of time make 
them really viable and useful upitc}. 

With these observutions, I fully support 
the demands for grants of the Ministry. 

[Translation] 

SHRI GIRDHARJ LAL VYAS 
(Bhilwara): Mr. Deputy Spe;'lker, sir, I 
support the demands of the Minic;;try 
of Chemicals and Fertilisers. Sir, we are 
not producing fertilisers in our country ill 
prorortion to our demands and we have to 
spend thous(!nds of crores of rupees on its 
import thcugh we h[ ve minerals in our 
country with the help of whit h we ean 
make our country self sufficil nt in the 
matter of frrtilisers. Now If you Jook at 
the fertiliser plants in the country, you 
will find that in IFFCO, which is ill the 
private sector, cent per cent cnpacity is 
being utilised whereas in the public sector, 
in the nitrogen based fertili~er plants, the 
capacity utiJisation is 720;0 tnd in phos-
phate based plants 88% the capacity is 
being utilised. So much difference is there 
between the private S(ct0r lH"d public 
sector. Today, When we arc endeavour-
ing to make public sector strong r, 1 w(!uld 
franklY S,lY that the burcatlcrats therc are 
sittips just (0f enjoyment. They are sitting 
there to misutiJise the l.trgc sums of 
Gov(rnrnent money. The required atten-
tion towrrds development of projects is 
not beina paid. They do not possess the 
desired ~chnical capacity to run the. pro-

(Geteeral) 1985-86 
jetts though there cannot be two opinions 
that they can be good administrators. To 
run the public sector mere efficiently and 
to utilise its capacity cent per oent ·you 
have to equip your officers with technical 
and managerial capacity. Until this is 
done, these units c(\.nnot earn profit. AU 
the fertiliser plants in the public sector 
arc incurrir g loss to the tune of crores of 
rupees whereas the plants in the private 
s~ctor are earni' Ig profits. In ~pite of our 
providing all the facilities and foreign 
exchange the public sector has earned a 
bad name, It is all because the big officer~ 
do not have the cclpJcity to run the plants. 
They are not aware how production may 
be increased and industries may be run by 
maint • .ining go."\d relations with workers. 
Our present lAS oflkers or Administrative 
Officers ,lre unable to run the projects 
properly, It is true that during the last 
few years, we have achieved many times 
more the target of self sufficiency and 
have fUl tht'r strengthlIlcJ l>ur economy 
by way of saving foreign exchange but 
stili OUf supply is Jess than the demdnd. 
We can definitely increase Ollr production 
if we supply fertilisers to the farmers on a 
large scale. We C.ln help the countries 
which ule bdckward and which need food-
grains for t,eir !'.tarvmg m .. \~se..,. In thi3 
con eetlOn, ollr Government h.1VL t~lkcn 

action alrt·ady. In the comiug Seventh 
rive Year Ph'll, It 1<, proposed to install 
six cr seven frrtili'\( r pI mts Rut what 
IS t:.... progress in thIS I eg<lrd'~ It hu'\ 
been stated th.'..t fw~ha~ed plln1~ In Guna 
and U. P. will be ~et liP but WOI k in that 
direction is progres~ing at d sn:.lil's p..:.cc. 
In the private ~ector the mdustries arc 
established when conditions are fevourable 
and when they can earn m,lximum profit. 
I would ]ike to know about the Sawai-
Madhopur plant. You had said that jf the 
projec.t was not completed within the sti-
pul ted time, the licence would be cancel-
led. A pCI ioc.1 of one nnd a half years to 
two yt al S h~.s elapsed but no action ha..; 
bern taken till tod~lY. These things should 
be done at th\! earliest. We should take 
stcp~ f\.lr mOl c production of fertilisers 
so thClt the economy of our country can 
he strengthened further. But you have 
entrusted the.;;e projects to such big 
people that even our Mfnisters cannot 
speak before them. In such a situation 
hoW will you get the projects complotOd 
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by the mu)tinatiolJals to whom you have 
entrusted these works. In Sawai-Madho-
pur, there is one project which you have 
given to Birlas for completion, but I 
have been observing that for the last two 
years no progress has been made whereas 
that fertiliser plant should have been 
completed within two to four years but 
work on it has not yet started. 

Regarding the other projects which, 
according to you, will be completed in 
the Seventh Five Y car Plan, I have to 
say that I do not think you will be able 
to achieve Y0ur target because the Seventh 
Five Year Plan period has already started 
and no progress is being made in any of 
your plants. Each of these projects is 
worth Rs. 600 to Rs. 700 crores and 
when the w{ rk starts after two to three 
yenrs, the price escalation at that time 
will be so mllch that each projt.ct will 
cost about Rs. ] ,000 crorcs. In such a 
situation these big r. pl1a lists will start 
saying to Govl'rnment that till they are 
able to manage that much money, they 
cannot complete the project work. Thus 
all our proJects will remain non-starters. 

Drawing the attention of the hon. 
Minister towards this !-litllation, 1 would 
Jike to say, since he hr~ ~]ready said in 
an answer to one of my qve'itions that 
jf a capitaJilit Who h's been issued a 
licence for the setting up of a fCI tiliser 
plant fails to complete the project in the 
stipuh~ted time, his licence will be can-
celled and the job will be entrusted to 
some one else, that it is imperative to 
take the sternest action to ensure speedy 
supply of fertilisers and some how or 
other, we should try to achieve the target 
of producing 20 lakh tonnes of nitro-
$enous fertiliser by the end of the Seventh 
Five Year Plan. It is absolutely ne~essary 
to take such steps, otherwise you will not 
be able to achieve your target. 

Besides, the setting up of four more 
p1ants have been entrusted to private 
companies and you hJve not intimated 
anything about their progress in reply to 
my question. According to my informl-
tion, work has not started on any of th>! 
plants. If the speed of completing the 
fertiliser plants remains the sam~, not 
even a sinsle plant will be completed in 

time and our target of produ:i 19 2,) Jakh 
tonnes of nitrogenous fertiHs..!r by the 
end of the Seventh Five Year PI.ln will 
remain unfulfilled. I want that the hone 
Minister should take personal interest and 
ensure that the work is started soon and 
should also make arrangements to see that 
aU these plants are completed within the 
stipulated time. 

If you look at the fertiliser plants in 
the public sector, Y0U will find that al-
most all the plants af.! incurring loss. 
To check these losses it is necessary that 
a committee should b~ constituted which 
may go deeply into t!le reasons for losses 
and submit a report to Government. If 
the losses are due to labour trouble or 
power shortage, then the mdtter is diffe-
(t"nt but if the losses are occurring due to 
inefficiency or mism,magcment, lhen they 
should definitely be heJd r(!sponsiblc and 
the severest action should be take.l against 
them. To ward off losses due to mis-
management in the public s~ctor under ... 
takings as well as the private sector under-
takings, we shall ho.lve to take the strict 
action. 

In answer to one of my questions as to 
whlt action Was taken j:lg tinst a big officer 
of a project in my are.! who h:.td gone to 
England and sold there COiJ,).!f rivds worth 
Rs. 21 crore~. you had replied that after 
inquiry by CBI and other agencies, he was 
Ilot found guilty but was dismissed from 
service. When some officer is dismissod 
from service, there must have been certain 
serious ch lfges against him but the way 
attempts are being made to protect him and 
hush up the matter, I would like to say 
that unless this tendency is checked, you 
cannot stop these undertakings from in-
curring losses. Such a situation crops up 
because of these people and the under-
taking th.:n goes into loss. These people 
make the industry sick and invest its assets 
in new companies and e.Hn profits. The 
position is the same everywhere whether 
it is a public sector undertaking or it is a 
private sector undertaking. There is de ... 
finite need to take strict actio, against 
such people. If timely action is not taken, 
the economy of our country will be 
jeopardised and all our progra llmes for 
speedy development and removal of 
poverty and unemployment from tho 
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country would not be implemented. 
have to take action well in time. 

We 

Durin, question hour, Mr. speaker had 
asked the hon. Minister to take stringent 
aotion against the private companies 
which are producing sub-standard fertili-
zers and thus exploiting .pur farmers. 
Action must be taken in this regard 

Sub-standard pesticides arc being mar-
keted in the country these days. These 
pesticides do not have any effect on the 
crops and they are damaged completely. 
In the public sector, there arc on1y two 
factories producing pesticides. A1t the 
remaining factories are in the private 
sector which are manufacturing spurious 
pesticides and are thus earning huge 
profits. You should look into the matter 
as to which arc the factories which arc 
engaged in the production of spurious 
pesticides nnd are thus looting and exploit-
ing the farmers. Stringent action needs to 
be taken against such companies. 

At the district level, there is no mach-
inery to take action again!olt the persons 
selling spurious pesticides. What is the 
arrangement at the district headquarters 
for taking any action against the persons 
engaged in marketing spurious pesticides? 
There is no such arrang~~ment at vilJage 
level. If any complaint is made to the 
officers posted there, they say that they 
have not been authorized to take any 
action in the matter. Without giving any 
rights to the officers, no action could be 
taken against the persolls selling spuriou\l 
pesticides. Such an arrangement should, 
therefore, be made to see that stringent 
action is taken against them. Some 
machinery at village level must be evolved 
in this regard. 

I.D.P.L. is your biggest project 
engaged in the production of medicines, 
which can make availnb1c mcdh:ines and 
drugs at cheaper rates to the entire popu-
lation of India. But m.:ny small companies 
have been est"blished in the country, whkh 
are er.rning t.ugc profits, while a large 
Dumber of Government underL,lkings are 
incurring losses. The Centra) Government 
have invested crorcs of rupees in these 
undertakings but these undertakings are 
p.lwa)'s runnins at a loss. Proper arran8e-
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ments should be made in thi$ regard so 
that standard medicines are produced in 
Govl..rnment Ullits and arc made available 
easily to the consumers. 

On the one hand, people are dying for 
want of life·saving drugs and in the other 
these drugs are lying unused in the stores. 
Medicines worth crores of rupees are 
distroyed in l. D. P. L. and these medicines 
could not be utilised by anybody. No 
attention is being paid towards wastage of 
hundreds of crores of rupees in this way. 

I would like to dCdW the attention of 
the hon. Minist~r tow,lrds this and would 
ask him to take suitable remedial steps. 
It is the spe.;iJ.l responsibil ity of Govern .. 
ment to CIl&urc availability of medicines. 
If Government is not able to ensure 
av..tilability of medicines and drugs at 
cheaper rates, whdt would be the impres-
sion of the people at ),ugl.! about Sl ch a 
Government'? It is your rC!oIpoll'iibility to 
see that all arr,.mgemcnts in this rcgard arc 
strengthened and streamlined. The people 
are the backbone of this country. Through 
increased production, they wdnt to contri-
bute tow.uds the progress of the country. 
Until you work with an iron h.Jnd and t..tke 
stringent action against the capitalists, you 
would not be able to achieve ~UCcCS'i and 
the country Cdflllot man.:h tow.lrd\) progrcss. 

Our Government h .. vi.! good intentions 
and they are competellt tu deliver the goods, 
but the middlemen credte obstacle" in the 
Wdy. We would, therdore, h,lVL to take 
action ag,tiflst thcse middlemen al~o. 

With these word~, I ~upport th~se 

demands. 

[Eng/ish] 

SHRI S. JAIPAL REDDY (Mahhub-
nagar) : The performance of our economy in 
the vital sector of f(:rtiJi'icrs chemicals and 
drugs has been ch,lractcrised by a commo-
nality of malignant m,\ladies. Firstly, it 
is the explodil:g impOJ t bill burden which 
will play ducks and drakes with our balance 
of payment pOSitIOn. Secondly, it is the 
unbridg.lble gap between the 6th Plan 
target and the actual achievement on 
account of lack of political will to provide 
for investible resources in ~he lcaitimate 
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econolTlY. Thirdly, it is the poUtical 
favourtism and corruptio~ at ~he top 
leadinl to delay and inefficiency in the 
functioning of our undertakinls. 

To begin with fertilizers, we are today 
spending Rs. 1000 (.-rores on foreilo 
e~change on import of fertilizers. 
According to one well informed view, our 
projected import bill on fertilizers will be 
of the order of Rs. 10,000 crores during 
the Seventh Plan period. We keep blow-
ing our trump,t about our food self-
sufficiency. We are importing ftrtilizers 
on a gisantic scaJe. We are also importing 
edible oil of the value of Rs. 1000 crores. 
It is, therefore, in correct to say that our 
dependence on foreign aid in reiard to 
food has ceJsed. It will be more correct 
to say that it has only assumed a more 
subtle form. 

Thb is the right time for assessing our 
performance in tiny sector cf (.conomic 
activity for two reasons. Firstly, this is 
the terminal year of the 6th Plan period. 
Secondly, 6th Plan period coincides 
completely WIth the second reign of 
Congress (I). Our 6th Plan target in the 
case of toth nitrogen and phosphate js 
56 lakh tonnes as against our actual 
achicvtment of 51 lakh tonnes. The 
shortfall is 5 h.kh (onnes. The reason 
given for thi~ is the pitiful supply of power, 
This is not at all true because we have 
not been able to iHvcst the necessary 
resources in the sector of fertilizers. The 
provision for fertilizer sector in the 5th 
PJan wns Rs. 1555 crores. This was 
increased to Rs. 2088 crores in the 6th 
Plan. This represents a step up by 34 per 
cent, but the actual amount spent is only 
Rs. 1455 and odd crores. 

13 bra. 

It is interesting to note that this is less 
than what we reaUy spent during the, Fifth 
Plan period. Our Government can find 
more than One thousand crores of rupees 
for tUilding stadia~ fly-overs and five star 
hotels in New Delhi for Asiad, without any 
provision whatsoever in the Sixth Plan. 
But the tragedy is that it could not spare 
targeted amounts, aJlocated sums, for 
foreign e"chnnae saving schemes in the 
~ore sector t / 

There is an immediate nced for maderai-
sation of equipment to improve the worJdna 
of the existing units. Easily. our worst 
plants are Talcher and Ramagundam which 
until recently worked only to one-third of 
their capacity. The Talwar Committee, 
about two years ago made a detailed 
recommendatjon in regard to what should 
be done to these two plants. They sugges .. 
ted additional gasifiers and boilers; and 
investment of Rs. 280 crores so that these 
two plants can incr,ase the working capa-
city from 30 to 80 per cent. But the 
Government has not been able to tak.e 
any steps whatsoever on the recommen .. 
dations of the Talwar Committee. 

One can appreciate the need for high 
priorHy for fertilizer sector, when one takes 
a close look at the consumption pattern. 
There was 21 per cent increase in fertilizer 
consumption in 1983-84. There is this year 
16 per cent in.:rcasc in fertilizer consump-
tion. Our total consumption has gone up 
to 9 mil1ion tonnes noW whereas our pro-
duction is now 5 miJlion tonnes. Even 
aftC}.' all the plants which arc now under 
lonstruction are completed, our production 
capacity will only go up to 9.3 million 
lonnes. According to the Working Group 
of the Planning Commission our require-
ments by the terminal year of the Seventh 
Plara period will be of the order of 15.4 
million tonnes, and dec;pite substantial 
incre(lses which we plan to effect in ferti. 
lizer production dUring the Seventh Plan 
period, we will stilJ be ob1iged to sp(.ud 
Rs 10,000 crores worth of foreign cxchallge 
duril g the Seventh Plan period. There is 
therefore an imperative need for massive 
investment in the fertilizer sector. Our 
goal should be absolute self-sufficiency by 
the end of the Seventh Plan in the Ferti-
lizer sector. Even our new schemes are 
lagging behind the schedule. But for Guna 
of National Fertilizer Company, all other 
gas based plants are facing delays. I will 
only point out a few cases. 

Jagdeeshpur which is to be set up by the 
Indo-Gulf Company has run into difficulties 
in raising domec;tic reS<klrceS even though 
the Bahrein company is holding 40 per cent 
of equity in that company. Its scheduJe 
of commissioning is June 1987 which wiU 
not materialise. The schedule of commis .. 
&iop.in. of IFF'CO, Aonla is April 1985. It 
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bas been already delayed by more than six 
months. Although the commissioning of 
Sawai Madhopur plant is April 1988, the 
Birlas have not started any work on this. 
They have not been able to finalise even 
the consultancy. For the Shahjahanpur 
plant though the schedule of commissioning 
is April 1989 no party has been fixed up 
for it so far. DeM originally offered 
themselves, but for reasons best known to 
them, they went back. In regard to Barbala 
of Tatas even the letter of intent has not 
been released, though its schedu Ie of 
commissioning is October 1988. ThaI 
Vaisbet, though it has been recently star-
ted, it also is delayed. Hazira and 
Namroop are also behing schedule. What 
are the reasons for thes ~ delays? There 
could be mlny reasons. But one most 
important reason is that this Government 
is more intt'restcd in imposing its choice 
of foreign consultancy th .. n on expediting 
the completion of the projects. We may 
examine as to who are the consultant 
companies. The National Fertilisers 
Company has decided to replace Kellogg 
of U.S A. by Haldor Topsoe of Denmark 
as ammonia consultants. Can the 
Government say that Kellogg of U. <; A. is 
Jess advanced in ammonia technology than 
Haldor Topsoe? It is very important to 
note that Haldor Top.;oe is a close associate 
of the Italian Company Snamprogetti. 
Snamprogetli is itself a subsidiary of an 
Italian company, ENI, which is one of the 
largest corporate conglomerate in the world 
with an annual turnover of more than 
Rs. 50,000 crore~. It is also equally im· 
portant for LS to recall that the World 
Bank had backed out of its financial 
commitment to Thai Vaishet Project when 
our Government replaced C.F. Braan of 
USA by Haldor Topsoe of Denmark in an 
arbitrary way. We have it on the authority 
of Gulf Consolidated Company for services 
and industries that they agreed to have 
Snamprogetti and Haldor Topsoe as their 
consultants for urea and ammonia as per 
the desire of the Government. The prime 
contractor of this company is also 
Snamprogetti. The State Bank of India 
has stood guarantee for the Italian 
company, Snamprogetti. The Olljarat 
Narmada Valley Fertilisers Ltd. has also 
fixed up Snamprogetti and Haldor Topsoe. 
The Nasarjunasasar Pertilisers in Andbra 
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Pradesh has also fixed up Snamproaetti 
and Haldor Topsoe as its consultants: The 
Birlas, J understand reliably, are dragging 
their feet becnuse they do not want 
Snamprogetti and Haldor Topsoe. They 
are opting for Toyo of Japan and KeUogg 
of USA for urea and ammonia respectively. 
But this Government, before clearing thjs 
project, is very very keen on getting 
Snamprogetti and Haldor Topsoe fixed up 
as consultants for the Birla cOmptUlY as 
well. I do not understand why this 
Government tends to expose its soft under. 
belJy whenever it runs into an Italian con-
nection. I am only sorry to say that the long 
and ominous shadow of Snamprogetti is 
being cast on the head of the so·called clean 
Government. In fact, there is a need for 
holding an impartial enquiry into the 
manner in which Snamprogetti and Haldor 
Topsoe have been able to acquire consul-
tanc)' of these firms. 

I will refer to another issue. We h we 
laid so much emphasis on the gas based 
fertiliser plants. The 1800 km gas pipe-
line which wiU provide the feedstock for 
six plants. becomes vcry vital. Its cons-
truction has already been delayed by eight 
months. The 17 Member official committee 
has recommended that lhe constru;tion of 
this 1800 kms of pipeline he entrusted 
to GaS Authoflty of India Ltd. and Engi-
neers Indi<\ Limited. Both are public sector 
undertakings. The irrepressible 
Snamprogetti once again butted in and 
offered to take lip three segmtnts of this 
gas pipeline for S 736 miHion. That offer 
was considered in the official committee. 
The offich,1 committee rejected Snamrrogetti 
idea of turnkey project. 

But then why is it that this Government 
is dragging its feet in regard to finaJisation 
of entrustment of this huge key gas pipeline 
project to our. Own public sector under-
taking 1 I, therefore, want this Government 
to aft"er explanations in regard to the 
consultancy agreements that various ferti-
lizer companies have been made to enter 
into with Snam Progetti and in regard to 
Snam Progetti's offer about gas pipeline 
Project. 

Now I turn to the dru gs. Our perfor .. 
mance in the drug sector has been equally 
poor. Our Sixth Plan envisaged a growth 
rate of 24 per cont in bulk dru,s and 16 
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per cent in' formulat~s: ~In absolute terms, 
the value of au tput of bulk drugs was 
expected to go from Rs. 226 crorea to Rs. 
665 crores, and in the case of formulations, 
from as. 1,150 crores to Ra. 2,450 crores. 
But what arc our achievements? Will the 
Minister have a look at the achievements? 
Our achievement in bulk drllgs is o.lly Rs. 
377 crores and in formulations it is only 
Rs. 1,877 croces. Of the 144.90 crorcs plan 
outlay, the expenditure we incurred in this 
area is only Rs. 80 crores and odd. Same 
is the case with regard to chemicrJs also. 
Of the total plan out lay of Rs. 116 crores 
for chemicals, the amount spent is only 
Rs. 92 crores. 

Now I must come to the performance of 
IDPL. How can the IDPL be blamed if 
the Government does not take proper 
steps? A ftlT the presentation of the 
Budget, I see that all the Congress (I) 
Members have begun to blame the public 
sector u ndertak ings. Y ('u look at the 
Chairman of the IDPL. One**, who is 
nothing more than a matriculate, who does 
not have any other qualification .... 

(I ntl'rrul'tion) 

MR. DEPUTY SPEAKER: Don't men-
tion his name. 

SARI S. JAIPAL REDDY: J am not 
levelling allegations, Sir. 

MR. DEPUTY SPEAKER: Don't bring 
any person's name. 

SHRI S. JA1PAL REDDY: I am merely 
referring to the fact. He is only an 
officiating Chairman .... 

( Interruptions) 

MR. DEPUTY SPEAKER: You can 
say Chairman. Thelt is enough. Don't 
drag the name. 

SHRI S. JAJPAL REDDY: I am not 
levelling allegations, Sir. 

SHRI S. JAIPAL REDDY: I would 
Iiko to know from the non. Min ister as 
to why for so many months, the supreme 
office of MD-cum-Chairman bas been kept 
vacant. I will come to some other post-
inas also. Within the IDPL, one. * was 
indicted by the CBI on specific charges ...• 

(Interruption) 

MR. DEPUTY SPEAKER: You see, 
in the beginning itself you are contradict-
ing yourself. You bring in the name of a 
person who is having some kind of CDI 
charge. Don't bring all these things here. 
You try to wind up now. Already you 
have taken ten minutes more. The names 
that you are mentioning in making allega-
tions, will not go on rec )rd. 

SHRI S. JAIPAL REDDY: I have 
made no all(gation, Sir. I hav~ merely 
reftrred to the rect rd. He was brought 
back ,'s the marketing Chief. 

The IDPL and the Hindustall Antibiotics 
Ltd. have been appointing indenting 
agents. These two are public sector 
undertakings and they are to appoint 
indenting agents to seJl their drugs to 
Government agencies. I would like to 
know from the Minil;)ter whethcl the 
appointment of indenting agents h, neces-
sary at all. I can undentand the appoint-
ment of indenting agenls for selling drugs 
to private hospitals. They have been 
appointed only for canvassing with the 
State Governments. Can there be '3 more 
ridiculous proposition? One Pee Jay 
Pharma has been appointed as the sole 
indenting agent for Delhi, MadhYd Pradesh 
and Uttar Pradesh. 

Sir, what is the procedure adopted for 
appointment of indenting agents? Do 
you observe tendering procedures? I am 
telling you, on authority, I am prep.ued 
to produce the document, that a Private 
Secretary to the former Ministel'-I am 
not mentioning his name-wrote in black 
and white that so and so be appointed as 
the indenting agent for so and so St.Hes. 

MR. DEPUTY SPEAKER 
bring his name ()n the record. 

Don't Sir, the IDPL is a big company. I 
would like to know as to why the IDPL 

**Not fC9orded. 
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is asking other companies to produce 
drugs for it in the name of encouraaem~nt 
of sma]) sector units. Why can't the 
IDPL undertake it itself before asking 
other small sector units to produce these 
drugs? What is the procedure adopted 
for entrusting this process to these units? 

So many multiaationaJs are allowed to 
be engaged in this area of pharmaceuti-
cals. It is very important for the 
Minister to note that aJl of them are 
engaged mostly in the production of for-
mulations, not eSlicntial or r~r~ drugs. 
How is it that the multinationals are 
allowed to operate like this? What is 
the policy of the Government in regard 
to the scope of activities of multinationals 
in the area of pharmaceutlc~lh,? I would 
also like to know from the Minister 
whether he has taken note of the fact 
that the mtr It lIl .. LtLn..lls h • .lve tdken mOl e 
foreign exchange flom t hI.: ,"ountry than 
the equity capital they hdve been able to 
spare for the country. Tncrefore, I want 
the hon. Mimster to reply to come of 
my points specific,lIly. 

[Trails/at ion] 

SHRI RftJ KUMAR RAl (GHOSl): 
Mr. D(puty Spraker, Sir. I dm very grate-
ful to yotl fc I glvmg ml' an opportunity 
to e.xprcss my views on t IH' dcm.l11ds for 
grants of the Ministry ()f che mical.;; and 
Fertilisers. 

Fertilisers alld chemicals arc directly 
related to th;: live .... of thl.! people. Ferti-
lisers arc reLltcd to the Llrmcf::t of this 
country, who produce foodgrains. Our 
)eadlfs had given the slogan of green 
revolution and this green revolution has 
been turned into reJlity only with the help 
of fertilizers. Therefore, the need of the 
hour is to give a SCriOl.1:-' thought to the 
production of fertilizers. The current 
production of fcrtilizrr... IS not able to 
meet the rcquirlment of fertililers in the 
country and valuable forI ign eX<...hange of 
the country is spent on jt~ import. Through 
you, Sir, I would like to put forward this 
suggestion to the Ron. Mildstcr that with 
a view to making the country self sldTkient 
in the matter of f,-rtiliz(rs, the import of 
fertilizers from the foreisn countries be 
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sus,endcd (or some time and it should be 
produced in the cO\tntry. A sufficieat 
number of factories should be establtshed 
in the country so that our country could 
become self sufficient in the production 
of fertilisers and there could be savini of 
foreign exchange which could be utilized 
for other purposes.. It is not impossible, 
if We take a firm decision in this regard, 
because we have got engineers, we have 
resources and we can very easily achieve 
this target. Also, we have to pay great 
attention toward~ the fertilisers beiDa 
produced in the country at present. As I 
have already slid, fertiliser is I directly 
related to the farmers and our farmer is 
illiterate and ill-informed an d is not able 
to understand many things. As a result, 
mis-branding, adulteration, underweighing, 
loose begging and less bagging is resoiled 
\0 in the matter of fertilisers. The persons 
working in a fertiliser factory, factory 
owner, dealer, retailer, all of them are 
awa, e c f the fact that ft:rtdl~er is being 
supplied to the (drmers at a rebate and 
they w.ml to take the maximum advanhtge. 
They have no hesitation in deceiving the 
farmers in the matter of fertilisers. I 
wouJd, therefore, request that you should 
make foolproof arrangement to ensure the 
proper weight in a bag of "fertiliser and to 
check adulteration by taking whatever 
c;teps you like. Fertilisers of all brands 
are found adulterated and they also weigh t 
Ics<I. Stringent punishment for this should 
be provided in the law. 

As a student of law, I know that there 
is section 3(7) in the Essential Commodities 
Act, under which a person could be 
punished for such activities. But the 
powers for enforcement of thi~ section or 
Act have been delegated to various 
officers in the different States. In certain 
States, powers have been delegated to the 
Law Officer and in some States powers 
have been delegated to Sub Divisional 
officers and in a few States to some other 
officers and as a result this Act could not 
be enforced properly. In many states, 
this offence is non-cognisable, the officers, 
therefore, do not take pains to register a 
cc mpluint and thus no action is taken 
there. 1 would request the bon. Minister 
that he should give much directions to 
the L"~w Department DS to reduce the 
difficulties of the farrner& in tbis reprd. 



bemand /or Gra1tts 
(General) ./98'-86 

Sir, fertiliser is being produced in both 
the private sector and the pubUc sector in 
the country. In U.P. also it is being 
produced in both the sectors. I come 
from the eastern districts of U.P., where 
the quality' of fertiHscrs is very poor. 
lbese districts are densely populated, but 
there are no industries there. The farmer 
ir VfSts his capital in agricuJture. He puts 
(\ ; ything at stake for r gricultural pro-
d1.J(.tion, even his ormlments arc rawncd 
and somehow he purchases one or two 
bags of fertilisers, and puts' it in the field. 
The f{rtiliser bought by him is so bad that 
his crcp is Adplterated fertiliser is the 
cal.'se of the destinction of his crop. The 
poor farmer puts the fertiliser in his field, 
but still he has to face the destinction and 
damage of the crop. This is all happening 
due to adulteration of fertilisers. I have 
myself witnessed this situation in the 
districts of Azamgarh, Ghazipur, Mirzapur, 
Bellia, Banaras, Gorakhpur an"d Deoria in 
e~stern Uttrr Pradesh. J am the son of a 
farmer and I am having sugarcane 
farming. I am myself a victim of this 
situation" Some white crystHI or some 
such thing is supplied in the name of 
fertilisers. The entire crop (if the farmer 
is th11S destroyed" Y{ ur officers are get-
ting the commission right from the frctory 
oWner, the du.)ers Br.d the retailers. 

Here is one example. There is a ft rti-
lizer factory in Gorakhpur. It is a vcry 
important place. AJI the vehicles cf the 
factory were declared by the managcmcr.t 
as unserviceable an d were auctioned to one 
Sardarji. Sir, those very vehicles, which 
were auctioned, are being used by the 
management on contract. In this \\lay, 
lakhs cf rupees of the hard-carne d 
money of the farmers as also of govern-
ment are going into the pocket of that 
Sardarji. This is the situation there. 

SecondlY, the workers are being exploit-
ed there. The hon. mir istet should look in 
to this matter aJso. The Minimum Wages 
Act is in force in our country. It has 
been provided in the Minimum Wages 
Act that after pUtting in eight hours of 
work, any worker in the Private Sector or 
the PubU c Sector should be paid at least 
a certain minimum fixed wage. There 
should be a prtlVision in th-e Act to punish 
those persons who pay less than that pro-
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vided in the Minimum Wages Act, but the 
labourus are being kept on contract basis 
in the pubJic sect< r as well as in private 
secter. The Wi rk rs Bl·C shown on daB y 
wages and are paid only five to ten rupees 
per day. No rrt per register or muster 
roll about them is maintained. Their 
s(rviccs are terminated at will and their 
services are not rcgu lariscd. They are 
paid lesl:t wages. What the poor labourer 
should get after hard werk throughout the 
day is not paid to him. After hard work 
for four to eight ho"rs, he t:arnestly 
exp~cts fair wages, but they are denied 
to him. Evcnaftcr putting in 240 or 300 
duys of continuous service, his services 
are not confirmed and he is deprived of 
leading a relaxl..'d life with the members 
of his family" He is also a citizen of this 
country and hI? i~ also fully eligible to 
enjoy the fruits of fn. edom. Laws have 
been formulated for his protection, but 
these laws are being violated by the 
officers. Labour is engaged on contract 
basis. There are many places where such 
violation is going (n. If you permit me, 
J C(ln give you examples in this regard. 
In GorakhpLr, Phulpur-Allahabad, in 
Sahu Chcn,icals, Varanasi and in Unnao, 
labour is being engaged on contract basis. 
These wcrkcrs arc krpt as bonded worker 
by pay il g then Cl rlain amount as an 
advance. Undu the 20-Point Programme, 
we h~'vc d<.clarcd the abolition of the 
bonded labour system, but the management 
and (ffielTs are indulging in such acti-
vities there. We want to give a 
new direction to the country today. We 
want that the futtlre of the poor, the 
labourer and the backward people should 
be secure, but hurdles are being put in 
Ollr efforts. It is, therefore, the need of 
the hour that whereas we are taking steps 
in other fields, al1 the maladies should be 
set right first in the matter of fertilizer. 
So SHr as the dealers are concerned, only 
those persons are appointed as dealers, 
who already own many shops. The 
consumers are put to harassment thereby. 
Hence, I submit that it should be distri-
buted on a cooperative basis so that the 
consumers do not have to face any diffi-
culty. 

So tar as chemicals are concerned, they 
are directly related to human life. We 
Med medicinOi when we raU sick. Wba( 
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is the position in this regard in the 
country today '1 You know it better. We 
have got experience about IDPL, a public 
s ctor drug manufacturing company. The 
r o~i tion is - similar in the private sector 
a l~o. Drugs of very inferior quality are 
comjng into the market. The prescribed 
fl1fdicines have no curative effect. What 
is the reason for this? The reason is that 
drugs are not being manufactured accord-
ing to the prescribed norms. People arc 
dying in the country due to this Attention 
should b~ paid towards this. 

Sir, the greatest problem facing the 
country is the high prices of drugs and 
fertilizers. We shall be failillg in OUf duty 
if We do not Warn in time that the prices 
of fertilizers are very high in our country. 
The farmer produces foodgrains. I tbrow 
a challenge and ask whether a person 
having experience in agriculture can say 
after taking into account the cost of in-
puts like fertilizers, seeds, and other costs 
by way of ploughing the fields and engag-
ing labour t a fdrmer is left with any 
s4vings. 1 challange the person who differs 
with me on this score I am in this respect 
which Government deem fit. I am the son 
of a farmer and can say With confidence 
t hat a farmer who spend~ on fertilizers does 
not get that much return. Government 
supply many items at subsidised rates. If 
you cannot reduce the price of fertilizer, 
at least it should be supplied to him at sub-
sidised rates. If this situation continues, 
nobody will be prepared to continue with 
agriculture as a profession after 20 years. 
If he continues, he will not use fertilizers 
because he saves nothing thereby and his 
whole income is consumed by it. That is 
how the farmer faces difficultie~. Despite 
all their failures and conflicts and ineffici-
ency, the lanata Government had done 
very commendable work in the matter of 
fertilizers. When the inefficient lanata 
Government could do so, why could the 
Congress government not do so, wherein 
there are many efficient persons havins 
a firm resolve and when they have got a 
massive mandate. They have got the power 
and wi1l to do this. If the prices cannot 
be reduced, the fertilizers can at lea~t be 
suppJied at subsidised rates. There is 
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great mismanalemen,t in the public 
sector. Just to provide for some people. 
they are appointed 8$ General Manager~, 
and Managing Directors. I agree to the 
views expressed by the hon. Member who 
spoke prior to me that there is no spirit of 
adjustment among these persons d~spite their 
adminstrative capaCity. Lack of such spirit, 
r jfeets their intentions abo. They do not 
~hink about the dealers, the cultivators, 
the farmers and the labourers. They think 
that they are concerned with administra-
tive matters only. Previously, the lraineJ 
workers sused to be discharged from duty. 
This resulted in inefficiency and losses. I 
would like to say that there must be trained 

labour and management for the chemical and 
fertilizer industries. They should be well 
qualified so that there sohuld not be any 
mismanagement. Drugs are essential for 
human life. Similarly. fertilizer is essential 
for agricuhure. We should do whatever is 
necessary in this respect. The prices 
should be reduced or fertilizers made 
available on subsidised rates. With these 
words, I support the Demands for Grants 
and express my gratitude to you. 

·SHRI R ANNANAMBJ (Pollachi): 
Hon. -Mr. Deputy Speaker, Sir, on behalf 
of my pLtrty the All India Anna D.M.K. 
I wish to say a few words on the Oem lJ1ds 
for Grants of thl! Ministry of Chemic~ls 
and Ferttlizers for 1985-86. 

This M 'nistry is responsible for the efficient 
working of public sector fertiliser factories. 
It is a matter of commenddtion that Soob 
of the installed capacity has been utilised 
in these public sector fertiliser factories. 
Intensive efforts arc being made to com .. 
plete the construction of six large fertiliser 
factories I hope that, when these new 
factories are commissioned, there will be 
no need for importing chemical fertilisers. 

The four units of Fertilis\..'1' Corporation 
of India have been incurring losses year 
after year. 1 suggest th.lt a high level 
technical committee should be constituted 
to go into the causes of such recurring 
losses and to suggest remedial measures. 
I am sllre that our hon. Minister wi'll 
ensure their profitable working. 

In the distribution of fertilisers there 
are many irregularities and malpractices. 

.l'be speech was orilinally delivered in '[amU. 
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There is also ]ar.e ... cale adulteration. The 
salt is ground into nice powder and mixed 
with fertilisers. This affects the yield in 
the agricultural land. The distribution is 
also in the hands of vested interests. The 
farmers are unable to get quality ferti .. 
Iisers at reasonable prices. I suggest that 
fertiliser distribution shoul" be done 
through cooperative sector. There are 9 
h ; [c fertiliser factories and three small 
fertiliser units in the private sector, which 
are functioning profitably. I suggest that 
the f(. rtiJisers produced by them should 
also be distributed through cooperative 
sector. 

] want stringent steps for eradicatinl 
adulteration in fertilisers. Inspection 
Squads should be set up at prominent 
distribution centres, which should take 
sampks for testing. It adulteration is 
found, then the distributor must be pena-
lised on the spot. It is the bounden duty 
of the Government to protect the farmers 
from the c~ploitation of these vested 
interests. 

Sir, I have tn bring to your notice that 
the effluent') from Mcttur Chemical 
factory, Chemplast factory, Travancore 
Chemicals fhctory arc endangering the 
common people oUhide these factories. 
The (.ffiucnts are let out in the open 
fields. This affects agricuJtural efforts. 
These effluents also mix with drinking 
water, which afflicts the people with dif-
ferent diseases. The pollution caused by 
these dHuents can be seen from the aff~c
ted areas in Gunachandiyur, Murugan 
Nasar in Mettur. These factories must 
be warned and they should be compelled 
to take effluent control steps. The com-
mon people must be saved feom the dan .. 
gerous consequences of these effluents. 

The I ndian Drugs and Pharmaceuticals 
Ltd., a public sector unit, is manufactur .. 
ing bulk drugs in its five factories. These 
five factories produced ill J 983-84 drugs 
worth Rs. 122 crores. We have to appre-
ciate this effort on the part of IDPL. But 
the IDPL factory has not functioned in 
1984 propertly. The production in 1984 
was 50% that of production in 1983. The 
hon. Minister should investiaate the 
reasons for this fall in production in IDPL 
at Madras a,nd take a,ppropdate steps for 
"voi4.iJw such r~.rrenGe. 

The IDPL since its inception has incur-
red the cumulative loss of R~. 141 crores 
and in 1984 the loss W.lS of tho! order of 
Rs. 24 crares. The IDPL has monopoly 
in producing certain formulations and bulk 
drugs. There is no competition in sales. 
I wonder why should there be losses by 
IDPL. All the products of IDPL are 
purchased by Governmental agencies. The 
indents are placed by the State and the 
Central Gover.lment institutions. In 
this environm::nt, why should IDPL give 
Rs. 30 lakhs as commission to the indent .. 
ing agents? When there is competition, 
incentives and s des promotion efforts are 
needed. Here there is monopoly sale 
condition. Ii. is not necessary to give any 
commission or in(~entive by the IDPL. 
When such w .. st<"'fu I expenditure is stop-
ped forthwith, then the losses by IDPL 
can be minimised. Such mJ.lpractices are 
not conducive for the growth of public 
sector in the country. 

I would also refl..·r to another malprac-
tice on the part of IDPL. There seems 
to be some unreasonable affinity between 
IDPL and another private drug company. 
The IDPL has given the formulation for 
a bulk drug to this private sector drug 
company on monopoly basis. I am sure 
that the hon. Minister will not appreciate 
such shady de,lIings on the part of IDPL. 
In The Hindustall Times of 7 April, 1985, 
the EnglIsh dlily coming from Capital, 
there is an artidc about this. I r~quest 
that the hon. Minister should Jook into 
this and take appropriate steps to allay 
apprehensions on the part of a wide cross .. 
section of our people about malfunction-
ing of IDPL. 

I would Uke to take the opportunity of 
mentioning that SPIC, a joint sector ferti-
liser Ullit in Tuticorin, Tamil Nadu, was 
working under loss till 1974 .. 75. With the 
advent of AIADMK Government in Tamil 
Na<.1u 1976-77 this premier fertiliser unit 
has started functioning profitably.o Here 
it is necessary to mention that the price 
of fertilisers should be reduced so that it 
is within tbe reach of farmers who are 
committed to augmeJlt agricultural pro-
duction. The malpractices, irregularities 
and deficiencies in the distribution of 
fertilisers must also be eliminated imme-
diately. This will b09St the morale of 
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our farmers as they will get quality ferti-
lisers at competitive prices. The losses 
being incurred by fertiliser factories can 
a Iso averted by tightening the productive 
r I (.)( rsses in these factories. When these 
f(rtiliser units function profitably, then 
the rrkcs of fertilisers can be reduced 
~r( 1 tanc(,usly. J am sure that the hon. 
:Manister will bestow his personal atten-
tion in this matter and take drastic steps 
for enslI ring rrofit .. bl~ working of public 
sector units manufacturing fertilisers and 
also drugs. Before r conclude, ( would 
demand that the primary drugs must be 
made av .. ulable in rur~l areas. This 
Ministry should formulate detailed plans 
for this purposes so that the people in 
rural areas are able to get. primary drugs. 

With these words, I support the De-
mands and conclude my speech. 

[English] 

SHRI CHINTAMANI JENA (Bella· 
sore): Sir, 1 rhe to support the Demands 
for Grants of the Ministry of Chemicals 
and Fertilizers and at the same time I am 
OPPOSIng all the cut motions which have 
been moved in the HOll~e 

I wiJJ speak only on certain main points 
and I will not speak elaborately. 

The production of phosphatic fertihser 
and also nitrogenous fertiliser has increa-
sed somewhat, although. it has not in· 
creased according to the demand of our 
nation. 

We are estimating that we m.1Y import 
Rs. 12,000 crorcl) worth of fertIlisers from 
abroad. In 5.pite of our best efforts to 
,ctivise public undertakings engaged in 
production of fertilisers, we are not utili· 
sing their capacity to the fullest extent. 
So we Import f",rtilisers at a huge 
quantity. 

Our policy is to supply fertiliser to 
cultivators at subsidised rates whether it 
is imported or indigenous. Subsidy on 
our indigenous fertiliser is comparatively 
Jess than the import ed fertiliser. We 
should try to encourage the production 
of indigenous fertiliser and minimise the 
import of fertiliser from aborad. 
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At present, phosphatic fertiliser is the 
only fertiliser which contains a small 
percentage of micro .. nutrients. By the 
continuous use of fertHisers and less use 
of organic manure, the soil is becoming 
deficient in absorbing the nitrogenous 
fertiliser as well as phosphatic fertiliser. 

This system has been going on since 
long for which the farmers are running 
10)8s and they are put to lot of difficulties. 
So, to overcome the deficiency in the soiJ, 
we should improve the qUulity of the 
fertilisers or we should encourage appli .. 
cation of super-phosphate fertilisers. 

13.45 brl. 

[SHRI SOMNATH RATH in the chair] 

Sir, a scheme for higher production of 
pulses, oil-seeds and cotton has been 
t~ken up under the 20·Pomt Programme 
mtroduced by our beloved late Prime 
Mmister, Shrimati Indira Gandhi. A 
higher production of these cereals is maIO· 
Iy dependent on the applJc.ltlOn of the 
super-phosphate fertiliser as no other 
fertiliser can substitute thIS because it 
contains sulphur also wluch IS an Impor-
tant ingradient for higher Yield as also for 
.lcbievmg quahty oil. At present, super-
phosphate IS being m .. mufactllred by ~\ 
number of small scale industries in the 
country. The price of super-phosphate has 
been fixed by the Oovernmen t both for 
large .. scale and small-scal~ industries. The 
smalJ-scale jndustries consist of smaH 
units. The small-scale industries do not 
have their own sulphuric a.cid manufac .. 
turing plant. But the big and the large-
scale mdustries' are havmg their own 
plants for this purpose. The Government 
is not paying them the cost of acid utili-
sed for the super·pho'iph \le fertilisers. 
Whatever subsidy th~ government is 
giving to the small scale industries, it is 
aiven at the same rate as is given to the 
large-scale industries. The units in the small 
scale industries are funning loss and they 
are demanding the price of the acid used 
in the phosphate fertilisers. I would there-
fore like to draw the attention of the bon. 
Minister to kindly re-consider the whole 
isssue. 

Sir, Whatever W~ may say, I would 
like to submit ~that the public teeter hit. 
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are running at 8 Joss. In this connection', 
I would like to draw the attention of the 
hone Minister to the Report, page 24, of 
the budget estima1e circulated to us. I 
would not ]ike to elaborate it. Sir, the 
Talwar Committee in their report made 
emphasis on the urgent need for additional 
gas-b~.sed plnnts. I do not know what 
action Governmrnt has taken to implement 
it. As f'r as my information goes, no 
action has been taken so far on the report 
of the Talwar Committee. I would there-
fore request the hone Minister to look into 
it. 

Sir, in the Seventh Plan, it is expected 
that the estimntcd cost of fertiliser to be 
imported would be more than Rs. 10 
thousand crores. We should take such 
action as not to spend such a huge 
amount on the import of fertilisers. In-
stead, we should make every effort to meet 
our country's dem, nd by increasing the in-
digenous production of nitrogenous and 
phosphatic fertilisers. One of the striking 
features is that the public sector under-
takings are not utilising their full installed 
capacity. J may cite examples of Talcher 
and Ramagundam fertilizer plants. 

The utili7ation of their installed capa-
city is only 30-35 per cent. This should 
be given due attention by the Ministry so 
that these two plants may run smoothly 
and they may utilise at least 75 per cent 
of their installed capacity. 

After completion of the projects under 
construction and assuming that the capa-
city will increase upto 10 per cent, in the 
7th Plan, even then We have to import 
about 6.5 mil1ion tonnes of fertilizers from 
abroad. The Government should think 
about this very seriously so that our 
countrymen may not have to pay such a 
huge amount on import of fertilizers. 

Similarly, the Planning Commission 
working group has pointed out tbat ferti-
lizer consumption would reach 15.5 million 
tonnes by 1989 .. 90 against the estimated 
consumption of 8.4 million tonnes at the 
end of the 6th plan. The growth rate 
of consumption of fertilizers, as against 11 
per cent. in the current year it wHl be 
about 19 l'er cent more. The consumption 
of fertilizers will depeDd upon lood 
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weather and also how much subsidY would 
be given to the cultivators. I would 
request the hon. Minister to kindly Jo~ 
into these fuctors of the fertilizer industry. 

While concluding my speech, I will only 
make one point about chemicals. From 
the report, we see that the production of 
soda ash is reducing day by day. This 
is used by common man every day. The 
production of soda ash should be given a 
priority. 

With these words, I support the De-
mands for Grants of this Ministry. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Chairman, Sir, this is a 
vast subject and I do not want to go into 
all aspects. I shall particularly concen-
trate on one aspect onJy and I would 
implore you that you give me a little 
time. 

Before I come to the principal subject, 
I would like to join my voice with the 
earlier speakers in requesting the 
Minister to take active interest for 
quickly taking up the project of Haldia 
Petrochemicals in our State and put it in 
7th Plan. I do not want to dilate on it, 
though I whole-heartedly join my voice 
with the request. 

The principal point that I want to dis-
cuss today is the new drug policy, which 
I hear, is under the consid"ration of the 
Cabinet. As you very weD know, 7S per 
cent of our population is outside the pale 
~f drugs because they cannot afford to 
purchase these. The twenty five per cent 
Who can buy they are buying at exorbitant 
rates. Everybody would agree to this. This 
is also known that multinational drua com .. 
panies and the big Indian drug companies 
are clamouring for price hike. From what 
I have come to know about the proposed 
new drug policy, I am afraid that it may 
lead to a surrender to them. That is why, 
on this point, I want to make my ideas 
clear and I want to know from the Minis-
ter as to what the rea) situation is. Now 
at present, how are the retail prices of the 
drugs fixed ? You would be knOWing that 
there is a formula under the Drug; Price 
Control Order as to how it is fixed. Ono 
is material eost called Me, lecotld ts tbl 
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CC, i.e. Conversion Cost, third is PC, 
pactins cost and then comes PM, packing 
material. These components make the 
ex-factory cost and on that is added 'mark 
up·. This mark up includes profits along 
with some other things. 

Under the present systcm of control order 
that is there now, drugs are divided into 
four categories. Catl~gory J is most essen-
tial drugs, Category II-essential, Category 
III-all other decontrolled drugs and so on. 
Under the present order for the category 
of most essential drugs, 40 per cent mark 
up is aIJowed, that is, apart from those 
four elements which I have stated, for 
profits and some other things, 40 per cent 
is allowed for most essential drugs. For 
Category II, that is, i.e. essential drugs, 
5S per cent mark up is allowed and for 
Category III, 60 per cent mark up is 
allowed all the others decontrolled. Now 
what is happening at the moment? Much 
more drugs are being produced in this 
decontrolled category, and in the control-
led categories less and Jess production is 
coming up. 

Now, in order to rectify, J quote the 
word 'rectify, this disorientation in produc-
tion, 1 understand that a new drug policy 
is going to divide up the categories afresh 
and also fix up ncw mark up percentages. 
Am I correct '1 Yes Now what is going 
to happen? It will be most interesting to 
listen. Now what is the situation in 
regard to Category I ? On ex-factory price 
after the four elements of cost, 40 per cent 
mark up is there. That means profit 
comes to about 40 per cent for most 
essential drugs. In the new policy which 
is going to be proposed, jf I know cor-
rectly, these categories wiJI aU be revised 
and instead of four categories, there will 
be only two categories. But the mo~t 

important thing is that in Category I, the 
mark up allowed will go upto 75 per cent 
instead of 40 per cent, If J am not wrong 
and in category II, this mark up will go 
upto 1:.0 per cent. So, in the name of 
rectifying the disorientation, Government 
is aivins them much higher profit. This, 
as we understand, will naturally push up 
all the medicine prices sky-high. This is 
the position. 
~tlow Sir~ I implore and I request tbe 
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Government not to knuckle under the 
multi .. nationals· and big Indjan drul mono-
polists' pressure. Why do I say so ? Is it 
the only way to stop this so called dis-
orientation? 

Is it the only way, i.e. to knuckle before 
them, give them a much bigger profit and 
make the consumer suffer? I say; No. That 
is why, Sir, I wanted.a little time from you. 
14 brs. 

Firstly, I want to show thJt these com-
ponents, before mark-up, viz. material 
costs, conversion cost, pdcking cost and 
pdckmg mateTtal, togethl!r make the ex-
factory price. After that comes profit. 
Has the Government ever exercised its 
mind to see wh.lt are the profits derived, 
even in calculating each of these four 
components? 

I will give one example. Let us tdke 
this cOllversion cost. I have come to 
understand this. 1 am sorry to quote an 
Indian comp.lny. T am sure-the situation 
is even worse with the MNCs -that the 
calculation of process loss is given to be 
5% in conversion. After material, in the 
conversion stage, 5% loss is elBowed. In 
reality, only half-a-pcr cent to l°{, loss takes 
place. That means that in this process 
itself, there IS a big profit, which is not 
cJiculated. Your 5'7'0 IS a ficitltiollS thing. 

I have come to understand, that lust year 
Sarabh.li Chemic,Lis, within this conversion 
process alone, m.lde ,l profit of Rs. 2 
crore';. MNCs must have m..\dc much 
more. Why this 5(Yo ? Have you gone into 
this seriousJy, and seen what is the real 
convcr&ion cost? 

Secondly Hbout packing costs. As you 
know. these days all kinds of fancy pack-
ing;; nrc coming. We should take the 
medicine, not the packs. They come in 
fancy packing. and the companies push up 
the price of packing. Government says Okay. 
So, packing comes under ex-factory cost. 
This can be slabhed down very seriously. 
We do not need all these. Why does not 
Government enquire into these things, and 
see that in these four categories, in each 
of them, how undue profit is beina made? 

So, firstly before mark.up, this should 
be very seriously examine whioh, I am 
surc, is not beina done. 
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Then about mark .. up. What is this: 
from 4()Ok for essentials it bas lone 
strailhtway upto 75%? Why? What has 
happened. and why should it. in a country 
where only 25% of the peopJe can afford 
the drug; and that too, when the poor and 
middle classes are goiog out of it, and 
loing ill for homoeopatby ? Just because 
the multi-nat iOllals want it, do you just 
give 75°/~ or 1250/0 mark-up,? If this is 
loing to be the new drug policy, I am 
tooth and nail opposed it, and I implore 
that the Government should re-think about 
this in their new drug policy which is now 
under the consideration of the Cabinet. 

Secondly. as I understand it, the neW 
drug policy has certain other features as 
well. For example, the multi-national 
companies have a lot of installed capa-
cities, much more than their licensed 
capacities. In 1980, when the late Prime 
Minister formed her new Government. she 
had intervened in a discussion and said 
that multi-national companies should not 
be aIJowed to produce more than their 
licensed capacities. In any case, they go 
beyond it through underhand dealings. 
But this was very seriously said, viz. that 
they should not go beyond their licensed 
cap:'lcities --because, as you know, such 
is the distortion of drug production to-day 
that it is the de-controlled items which is 
mostly produced and sold, not the essen-
tial ones. That being the case, these 
multi-nationals arc trying to have a higher 
grip over the whole thing. 

I understand that the new drug policy 
is going to change the position, and that 
it is going to wi thdraw certain restrictions 
that are pJaced on the muJtj-nationals. In 
view of this, I want to say that if this 
new drug policy comes in the shape that 
I have told you that is as far as 1 have 
understood it, it wiJ] be absolute1y anti-
national and a total surrender to the 
multi-nationals, depriving the millions of 
the little quantity of medicines that they 
can consume today. 

1 earnestly appcal and hope that they 
will cbanae it. If they do not do it, I do 
not know how our country will have 
health for all in the 20th century. I do not 
know health for whom; may be for Tatas 
and Bidaa; may be for some of us who are 

having sood life at the cost of pepole who 
have elected UB, but not for tbose who 
have ele~ted us. 

I totally oppose these demands. I 
want a complete reorientation in the new 
drug policy in the interest of the people 
and Dot in the interest of the big drug 
companies because the government has 
been going on like this. I do not sup-
port these demands. 

Now I tell you how in effipien t the 
government machinery is. Even today 
many of the bulk drugs are imported from 
the foreign countries. Now, in the ma-
tt.rial cost that bulk drug imported cost 
is entered. The imported cost does not 
remain the same over the months. Let 
us take the case of Revampicin-a T.B. 
drug-it appreciated at a time costing Rs. 
3,200 per kg. and at that rate, the 
material cost was coming in the dosage. 
Within a period of 8-9 months, the 
international price feU from Rs. 3,200 
crores to Rs. 1700 crores. Government 
did not Jook into it that the price bas 
fallen to such an extent. In the mean-
time. the old price continued and natu .. 
rally TB patients were fleeced; and the 
Government opened their eyes after this 
total loot had taken place. 

I do not feel that only conceding to the 
multinationals would be the only reply. 
The machinery can be seriously overhauled 
and a new orientation is given at all levels. 
The drug prices must be controlled within 
our reach. With these words, I oppose 
the demands for grants .. 

SHRI VIJAY N. PATIL (Erandol): The 
Ministry of Chemicals and Fertilizers i. 
mainly responsible for the agricultural 
output. It is heartening to know that tho 
fertilizer units have recorded all time high 
in their capacity utilization. But tho 
fact remains that the present use of fertili-
zers by the farmers in the country is very 
low. The national average is about 36 ka 
per hectare. It is ten times more in deve-
loped countries. In Japan and Korea, 
the per hectare utilization of fertilizer is 
400 q. That means we have to increase 
the capacity utilization of the fertilizer 
units ten times by addina new Wlit' or 
expandina the capacity of the exil" 
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UDitS. Even with the present r~rtmzer 
capacity, whatever is applied to tbe soil is 
not fully utilized by the crops. This is 
because of the wrong application and 
application at wrong time. I would sug-
seat that seeds-cum-fertilizers grid should 
be developed and subsidy should be given 
for the purchase of the seeds-cum-fertilizers 
grids so that the wastage-sometimes it is 
SO p:r cent-of the ft.rtilizer applied will 
be saved and the loss will be minimized. 
We broadly think that fertililers mean 
nitrogen, potassium and phosph.tte. 

But with the high yielding variety of 
irrigated crops we must think of complex 
fertilizers also by adding micro nutrients 
like zinc, boron etc. Some crops require 
low chloride fertilizer like tob.ICCO, potato, 
grapes and other horticulture crops also. 
In this field, I would urge upon the Minis-
ter to think of increasing production of 
low chloride fcrtililer. After the new 
concept of application of liquid ammonia 
to the crops hJS developed, the low cost 
fertilizer and micro nitrogenous fertilizer 
caD also be developed. I ha.ve mentioned 
earlier that we have to increase the c.'pa-
city of fertilizer production many times 
more. The Previous units, the majorIty 
of them, which were established e,lrlicr, 
were coal-based. Our experience with 
the coal based fertilizer units is not so 
encouraging. The unit at Talchcr is in-
corring heavy losses. Of course, some 
time back, the fertilizer unit at Rama-
gundam has recorded some profits. It is 
a silver lining to the dark cloud. But the 
finding of gas in the Bomp..lY High has 
made us think of starting gas-bJsed 
fertilizer units, some in Uttd.r Pradesh 
aDd some in other areas. In this context 
I would like to say that the Bombay High 
gas it going all the way to the long 
distance plants in Uttar Pradesh. A sUTvey 
or Dhol~ in Maharashtra Was made for 
a fertilizer factory. The pipeline which 
goes from Bombay High should be con· 
nect~d to DhoJe in Maharashtra. [will 
request the hon. Minister to look into this 
Dhole plant. It is estimated that the sub-
sidy Qomponent for reducing the cost of 
ferttlizer wUl require about Rs. 7,400 crore 
ruJjeet by the year 1990 and this win not be 
sufttoffmt, but win go on increasing. We 
sboutd improve or try other methods of 

production of fertilizer so that tbe burden 
of subsidy can be reduced~ Micro nutri-
ents have been developed by NBK Fertili .. 
zers which we can make use of now. We 
should also use organic fertilizers now. As 
we al1 know, many tonnes of cow drug is 
being wasted every year as fuel for cookin, 
purposes. Because of this, the orpnic 
manure is not being used for fertilizer 
production. There is sufficient quantity 
of organic manure in the country. and it 
is also being used in other countries. Japan 
js utilising compost, Chma is utilising 
the night soil, and there is a plant 
based on sewerage in Germany. The 
concept of gobber gas plant is taking roots 
in the rural areas and with this the gobber 
slurry will be available for applIcation in 
the soil instead of being used 3S fuel for 
cooking food and the slurry contains about 
2 per cent of nitrogen. 

If we give fuJI subsidy to ten lalh gobar 
gas plants every year. hypothetically jf every 
plant produces 2 kg. of nitrogen which is 
equivalent to 4 kg. of urea. in terms of 
money, hundreds of crores of rupees would 
be saved, which otherwise would have been 
given as subsidy component. So this 
Ministry can coord1Jlate with the other 
Ministries deallJlg in subsidies on gobar gas 
plants. 

About pestiCIdes. wc are glad to know 
that our domestic production is increasing. 
We arc reducing imports every year. 
During the Ja~t three years we have seen 
qlJlte a good reduction in imports. The 
major pestIcides arc BHC, DDT, Mala-
thion, Carbaryl, etc. But at the same, we 
see that location of pesticide production 
factories is a dangerous phenomenon. If 
it i~ located in the thickly populated areas, 
we have seen what has happened to the 
Union Carbide Plant at BhoPdl. Its 
location should also be decided. We 
shouJd think of locating them in hill aeeas 
like the HOeL which is located in the 
valleys of Shayadri Hill areas. In hill and 
remote areas, these units should be located. 

About chemicals, our chemicals are 
costly as compared to chemicals sold in the 
international market. OUf chemicals are 
almost double in cost, It is because or 
the fact that our factories are very small 
in their capacity. There are factories in 
other countries which are ten times biaser 
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a. oompared to our chemical factories. 
With "the incroase in the c.paoity of these 
factories, the cost of the chemical produc-
tion is reduced by 30 per cent. So also 
wAIn we start sotdn. up these chemical 
factorics in the public sector, they take a 
long lestation period and because of that, 
the cost increases, the technology becomes 
obsolete and the public sector unit be .. 
comes crjpple and remains a sick baby 
from the beginning. Henoe I would re .. 
quest that the private sector should also 
be encouraged in this field. A high level 
working group was set up under the 
chairmanship of Mr. Lovraj Kumar. It 
submitted some reports. One of the 
important suggestions is that there should 
be some policy for the hydrocarbans and 
issue of guidelines for entrepreneurs so 
that it will enable them to make long 
term investment decisions. This should be 
adopted in the proper pcrc;pcctive. 

Lastly, I would like to mention ahout 
the gas from the Bombay High. Milliuns 
of cubic metrci of Bombay High gas is 
flared everyduy amounting to croces of 
rupees of wastage on the onc h,md and 
we arc importjng chcmitals on the other. 
There is a proj~ct called Maharashtra Gas 
Cracker Complex. the estimated cost of 
which is about Rs. ] 400 crores and the 
production is likdy to be three to four 
lakh tonnes of cthykne per yC~lr. I would 
suggest to the Minister that let this 
project be installed. What is holding it 
back, I do not know. If it is started, the 
gas that is being wasted will be properly 
utilised. 

As the time is short, I would not like 
to mention about the drug policy. I 
congratulate the Departmentt the Minister 
and the officers for increasing the pro-
duction of drugs and substantial increase 
in its export also. At the same time, I 
wIlt suggest that th~re should be more 
stringent rneasurts adopted for curbing 
production of spurious drugs. The policy 
about fixation of prices of drugs should 
also be implemented in full. 

With these words, I support the De .. 
mands of the Ministry. 

(Translation) 

·SHRIMATI N.P. JHANSI LAKSHMI 
(Cbittoor): Mr. Chairman, Sir, OUrt i$ 
an agricultural country. Though the 
production of fertilizers has gone up ever 
since we achieved our independence it i. 
too inadequate to cope up with the 
dfmand. The production of fertilizers has 
not been commensurate- with the demand. 

According to tbe Planning CommiuioR 
estimates, we may require to import 
fertiliz~rs worth ten thousand crOfes of 
rupees by the end of the Seventh Plaa. 
Though we have been importing 10lakh 
tonnes of fertllizers every years, we are 
not able to meet the internal consumption 
fully. The fertilizer plants~ which were 
established at a cost of thousands of crores 
of rupees, are producing only 50010 of their 
optimum capacity. The production in these 
fertilizer plants mU'it be increased atleaat 
to 75 n{, if we are to cope up with demand. 
Some of these plants have obsolete machin-
ery. Steps must immediately be taken to 
modernise these old plants. 

Sir, the cost of construction of the 
fertilizer plants is almost doubling. One 
reason for the escalation of the cost of 
construction is that they are not being 
completed within scheduled time. The 
result is that the allocated amount is not 
sufficient enough to meet even half of the 
expenditure involved in setting up the plants. 
A plant with an investment of Rs. 1000 
crOTes costs Rs. S crores more if the com-
pletion is delayed by a single day. So also 
a project worth Rs. 100 crores, if delayed 
by one day. would cost Rs. 1 crore more. 
Hence the present policy of the Go'Vetn-
ment to take up too many projects simul-
taneously, then finding it very hard to find 
money for their completion when they are 
half way through, is erroneous. Instead, 
it is better to take up the construction of 
one project and compJete it in time, so 
that there win not be any escalation in the 
cost. It will also boost the production. 

Sir, at present the Government arc 
offering subsidy to the tune of Rs. 3854.41 

*The speech was orisinally delivered in Telulu. 
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(Sbrimati N.P. Jhansi Lakshmi] 
crores. Even then the prices of fertilizers 
are'too high and proving beyond the reach 
of farmers in the country. Hence the 
excise duty which is being imposed on 
fertilisers must be removed immediately. 
If the excise duty is removed on fertilizers, 
they will be cheaper atleast by 50%. 
Farmers can purchase fertilizers at half 
of the rate they are paying now. Sir, I 
take this opportunity to pJead for a blanket 
ban on the export of molasses. At present 
there is a shortage of spirit. Many hos-
pitals in the country are facing crisis as 
they are not able to get the required 
quantity of spirit for their day-today use. 
We can manufacture alcohol which is 
used in organic chemicals industries and 
ethyJacitate which is used in the prepara-
tion of medicines and chemicals like acetic 
acid and acitone can very well be manu-
factured with in the country itself. We 
can earn valuable foreign exchange by 
exporting these items. 

There was an unprecedented industrial 
disaster at Bhopal only a few days ago. 
So steps must be taken to avoid recurr-
ence of such tragic incidents in our 
chemical industries. Anti-pollution 
measures must be implemented with all 
sincerity. 

The quality of D.D.T. and other 
pesticides and insecticides is very poor. 
Hence the Government must alert its 
quality control machinery alld see that the 
standards are maintained meticulously. 

It is most unfortunate that still most 
of the business is in the hands of multina-
tionals. These companies are collecting 
hundreds of crores of rupees by royalty 
just for the use of their brand names. 
Now the time has come to ban the use 
of brand names of the mllltinational 
cOlllpanies operating in the country. The 
Government must see to it that all essen-
tial and life saving drugs are produced 
within the country in public sector 
undertakings. These drug~ must be avail-
able to the common man at cheaper 
rates. 

The functioning of the IDPL units in 
tile country is rar from satisfactory. The 
manaaement of the IDPL must be toned 

up without any further loss of time. They 
should not be allowed to incur losses 
year after year any more. 

Sir, it is very surprising that tbe drup 
which are banned in other countries are 
still being prescribed in our country. I 
request the Government not to permit 
the use of such drUBS which have alreadY 
been banned outside. The ban on these 
drugs must be imposed in our country 
also. 

Sir, certain companies are deceiving 
our people by false advertisements regard-
ing certain tonks which are no tonics at 
all. Hence I draw the attention of the 
hon. Minister to see that no fake tonics 
are sold with the heJp of adv('rtjsements. 
A strict quality must be ensured in the 
sdJe of such tonics. 

There is one carbide factory in Karna-
taka. A permit WdS given to Dldnufacture 
acetelene black. Con~iderab]e amount was 
al~o spent on thie; factory. But unfortuna-
tely the product of thic; company has no 
market in the country. It j" very much 
surpri')ing to sec the Government import-
ing this item from other countries forgett-
ing the f.l.et that this product i') available 
within the country Itself. Such has been 
the poJicy of the Goverr.ment. I request 
the Government to stop importing this 
product any nlore so th,\t the acetelene 
bl..H .. k whkh is produced at carbide factory 
in K.trllatJk~l can find a good domestic 
mdrket. 

I conclude by th.mking you for glviDg 
me this opportunity. 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, our country's popula-
tion is increasing and it will ao on increa-
sing further. According to one estimate, 
we shall have to produce about 2,26 million 
tonnes of foodgrains by 2000 A.D. in order 
to meet our requirements. Today many 
experts and thinkers subserve to this view. 
The role that Fertilizers will have to play 
there is 80.9 per cent. Only then we shall 
be able to achieve the target. So far as 
irrigation and dry farming are concerned . ' their role Will have to be 8.2 per cent. 
Much has been said about supply of ferti-
lizers in the country and it is ttue that '110 
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do not adlieve tho targets fixed in the 
Plan •• 

[English] 

U According to the 1984-85 annual report 
of the Chemicals and Fertilisers Minis .. 
try, the anticipated production of nitro-
genous fertilisers during the terminal year 
of the Sixth Plan was 3.9 million tonnes 
and of phosphatic fertilisers 1.25 million 
tonnes, against the Plan target of 4.2 
million tonnes and 1.4 million tonnes, 
respectively. " 

"The expenditure on the fertilisers pro-
gramme was Rs. 633 crores less than the 
Plan Outlay of Rs. 2,089 crores." 

"In respect of the basic drugs, only 56 
per cent of the Plan target is expected 
to be achieved and jn the case of formu .. 
lations 74 per cent. ,. 

So, that is the pl)int. 56 per cent of the 
target has been achieved. 

[Translation 1 

It sho ws clearly that we arc not able to 
achieve targets fixed in the Plans formu-
lated by us. Whdt are the reasons why 
you are Jagging behind in every field 1 Have 
you made a deep study of these reasons 
and taken action to remedy them? Simi-
larly you could not achieve the target fixed 
in the Sixth Five Y car Plan. Have Govern-
ment ever examined this question seriously 
why we are not able to achieve the 
targets fixed in the plans? What and where 
are the shortcomings and how can these 
be removed 1 Government have themselves 
come out with the reasons. The outlay 
on the Korha Fertilizer Plant, which was 
estimated at Rs. 150 crores in the begin-
ning, has escalated to Rs. 220 crores and 
it may increase further. There is no 
question of the plant being completc.d with 
in this amount. Its machin('ry has been 
lying idle f()r the past several years. The 
Korha Plant was scheduled to be comple-
ted by 1965 and now it is 1985. This is 
the position of your plants. No plant is 
completed in time. On what basis can you 
say that you will make availabl~ fertilizers 
to the farmers? If you are not in a posi-
tion to complete tbe plants, ),OU ask inunici- . 

palities to produce their own fertilizers and 
Government should provide them witJI 
assistance. Theseafter Government should 
Jift the fertilizers from tbe bodies entrusted 
with their production. Panchayats should 
also be asked to produce fertilizers. but 
Government have dropped this scheme. 
Government are paying less attention 10" 
wards the areas where fertilizers can be 
produced in· large quantity. Sir, the Korba 
Plant is causing poJlution also. New 
factories are coming up in tbe country. 
Let us see what is happening in Chembur. 

[English] 

The Rashtriya Chemicals and Ferti-
lisers' plant at Chembur, which has become 
in a way a pollution hazard .... ., 

[Trans/ation] 

Factories are coming up and Po)ution 
Boards :lre not taking any measures. You 
are playing with the lives of the people. 
You have made arrangements for setting 
up of pesticide plants but have not taken 
any anti-pollution measures. Besides. I 
would like to ask Government whether 
there is any law to deal with the persons 
adulterating fertilizers. Have you ever 
awarded punishment to anybody in this 
matter 1 The target~ fixl..'d have also not 
been achicv.,cd. 

You had proposed to set up a factory at 
Sawai Madhopur in Rajasthan but God 
knows When it wiJI be set up. I want to 
say that at whatever place you set up a 
plant, proper arrangements should be made 
to run it. A diplomat has been appointed 
to manage the affairs of I.D.P.L. IDPL~I 
condition is too bad to need further 
elucidation. The Administor itself should 
think over this problem. You talk of bring-
ing about improvement in it, but you 
know very well the situation prevailing 
there. 

The Minister of Fer~j)jzers and Chemi .. 
cals as well as the Health Minister are 
present here. Our Health Minister has 
said that by 2000 A.D. everybody will 
enjoy good health. It haS a great impact 
on the people. But she should tell us 
whether there is no adulteration in the 
druss available today. Today it is ,aid 
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dat if one IOes to the market to purchase 
J)OiIon. one will not get a poi'on which is 
not adulterated. What is the condition 
about dru,s ? 

[EntU.rh) 

"In 1982~ the Drul controller of India 
issued D.O. letters to the State Drug 
Comtrol Authorities instructfng them to 
ban the manufacture and sale of 20 
such drugs. Further, the 001 issued 
a Gazette Notification dated 23rd July, 
1983 banning 22 such drugs." 

[Translation] 
They banned the sale of these drugs, 

but the same druas are being sold in the 
market. You just see the coordination 
between the two Ministers! The drugs 
which are playing havoc with our health are 
being manufactured and sold. 

I would like to know from the hone 
Minister the number of officers-in charge 
of the hospitals in the country, I would 
not say that five to ten out of them are not 
honest, but what is the number of those 
who purchase sub-standard medicines ? 
How many of the companies producing 
sub-standard medicines have been chal-
laned? Both the Ministers arc present here. 
Will they please tell me whether sub-st.\n-
dard medicines are not being sold today? 
Artificial scarcity of drugs, the sale of 
which has been banned in the market, is 
created and then they are sold. Such things 
should be stopped. 

You sho\.lld make further progrcs~ 

with relard to the production of fertilizers. 
There should be accountability of the 
officers of the department so that the 
farmers could get the required quantity of 
iga.c.:tulterated fertilizers. 

The main point to be look~d into is 
who the sale "gents of fertilizers are. What 
is the basis of their appointment ? To 
whom do you allot agerci.cs? We have 
seen that bungling is being done in this 
matter. The people who are given 
aacncies, themselves indulge in the adul-
teration of fertilizers and dupe the farmers 
and cause them loss. 

De"""/or 0,.." 
(G_eral) 19B5~6 

The same is true about druas. HaM 
you chal1aned the persons induIsina in 
adulteration of drugs'll hope, our hon. 
Minister, Shri Patil will accomplish both 
these tasks and will plug theIloopholcs and 
bring about improvement. 

That is all I want to say. 

·SHRI T.V. CHANDRASHEKHAR-
APPA (Shimoga): Mr. Chairman, Sir. I 
rise to support the demands for grants 
pertaining to the Ministry of Chemicals 
& Fertililcrs \\'hile supporting the 
demands I Welnt to highlIght some of the 
vital issues for the kind attention of the 
hone Minister. Many of my colleagues 
have already referred to the manufacture 
of fertilizers. As per reports, all the 
fertilizer factories are working very well. 
In fact they are much ahead of the target. 
All credit should go to the workers, 
organiser'i .wd adminic;trators. J thank 
tht m all for their hard work. 

There are different problems faced by 
different States with reg,lrd to production 
of (...hemicals and fertlJilcl s. The main 
problem IS the shortage of power. How-
ever, the target of production has been 
achieved. But before the fertilizers reach 
the f,lrmcrs they are adulterated. There is 
110 control over this adulterdtion in~pite of 
Ccntr,ll Government's instructions to St.ltes 
to check adulteration I want the Centre 
to tLlkc note of thIs mutter and punish the 
persons indulging In adulterdtion. In this 
regard the Centre should ask the States to 
be very vigilant. 

Managalore fertilizer plant is hard hit 
due to the power crisis in the State of 
Karnataka. The plant cannot work fuUy 
for about five to six months in a year due 
to shortage of power. Therefore I urge 
that captive energy should be provided to 
the plant to get maximum production. 
Sufficient funds may be allocated to supply 
the required quantity of power to this 
plant. In Karnataka some marc factories 
should have been set up by this time. But 
they have not come up due to shortage of 
power. Karwar is near to Bombay High. 

-The speech Was ori,inaUy delivered in I(.annada. 
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A. factory .hould be set up her. in tne 
Seventh Five Year Plan. Th~ sea shore of 
Karwar is an ideal place for scUin, up 
factories. 

I was a member of the Health Consul· 
tative Committee and I have lone deep 
into manufacture of pbarmaceu ticals and 
drllis. Indian Drugs and Pharmaceuticals 
Limited and other public undertakings 
are doing their good job in the production 
of drugs. They are getting sood assistance 
from the States also. Our hon. Minister 
Shri Veerendra PatH has extended the 
IDPL loan facility to all States. They can 
return 90% of the loan first and then 10010 
can be returned later. But no State res-
ponded properly to this facility. 

There some complaints against the IDPL 
becaulie it is a public und~rtaking. They 
say that IDPL is not earning good profit. 
There may be some problems here and 
there which can be solved by careful exa-
mination. The main reason for complaints 
against IDPL and other public sector 
companies is mainly due to the competition 
between private se.:tor and public sector. 
There is some conspiracy in which doctors, 
scientists and officials are involved. I do 
not say that everything is perfect in IDPL. 
There may be some loopholes but they can 
be removed easily by examining them. 
IDPL is producing most of the essential 
drugs to the expected level. 

The hon. Minister has mentioned about 
the distribution of molasses and alcohol. 
In his letter dated 14.2 1985 to the Chief 
Minister of Karnataka he has referred to 
the need of molasses for the Sta teo The 
hon. Minister has asked the Chief Minister 
of Maharashtra for supplying molasses to 
Karnataka. But strangely the Government 
of Karnataka bas supplied spirit to Kerata 
In the month of March 1985. In this regard 
I want clarification from the Centre as to 
who is the competent authority to distri-

I 

bute the unutiliscd spirit. Is it the State 
Government or tbe Central Government? 

I want to reiterate about the adulte-
ration in pesticides and weedicides. Espe-
cially in the hiahly irrigated area pesticides 
and fertilizers will account for 2/3 of the 
total cost of inputs. Therefore instead of 
private sector it should be the public 

sector which should lay more emphasis 00. 
checking adjulteration and increasing the 
production. Each State should have its 
own public sector unit and it should supply 
pesticides to farmers at subsidised rates. 

Our Government is planning to moder .. 
nise irriPtion in the 7th Plan. In addi don 
to this there should be adequate production 
of fertilizers. All the old factories have to 
be expanded and modernised. Once again 
I request the hon. Minister to set up a 
fertilizer factory in Karwar and conclude 
my speech. 

SHRI RAM BAHADUR SINGH 
(Chhapra) : Sir, it is true that fertilizers 
oocul'y an important place among the 
inputs required for increasing foodgrain 
production. Therefore, it is necessary 
that not only the big farmers but the 
smalJ, medium and marginal farmers also 
in the country should get a rea(j~nab'e 

quantity of fertilizers in time at SUb5idised 
rates, but such a situation dOl'S not exist 
in our country. The fertilizers are not 
available at cheap r,ltes. If at all the 
fertilizers are availabl~, these are sub-
standard and do not reach the farmers 
in time. Particularly, in our State, you 
might have read in the newspapers that 
sowing of rabi crop was going on and due 
to the scarcity of fertilizers, the fum ~rs 
were knocking at the doors of the authori-
ties, but they couJd not get the fertilizers 
in time due to a dispute between 'DISCO 
Mann anel the Government, and due to 
non-availability of fertilizers in time, the 
sowing operations of rabi crop~ in the 
entire North Bihar were delayed. 

Mr. Chairman: Sir, therefore, I would 
like to request Government to make effurts 
to produce a~ much of fertilizers as 
possihle and at the SJme time achieve the 
targets fixed for the Seventh Five Year 
Plan. But, going by the policies of (he 
Government, it appears that Government 
will not be able to achieve the targets. 
Government have set a production tariet 
of 2.25 crore tonnes of foodgrains by 2000 
A.D. 80 per cent of this target wiIJ be 
achieved by using chemical fertilizers and 
the rest through other means. The produc-
tion of nitrogen and potash last year W,lS 

S2.S takh tonnes and 16 lakh tonnes 
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respectively and Government propo~e to 
increase their production to 99 lakh tonnes 
and 29.8 Jakh tonnes respectively durina 
the Seventh Five Year Plan. In other 
words, Governmcnt propose to produce 
in all 128 lllkh tonnes of r(rtiliZ:ers. 
Government are of the view that the 
increase in the production of fertilizers 
will be ensured through the ten plants 
being set tip in the country which will 
start production from 1985 to J989. Thus, 
new plants will produce 4.6 lakh tonnes 
and by the time We enter 1990, the deficit 
will somehow be reduced to 36 lakh 
tonnes. The same position will continue 
till 2000 A.D. Therefore, I would request 
that Government should also think in 
terms of an alternative. Our traditional 
means should be developed. bio-gas should 
be developed and an effort should be made 
to set up f mall plants in pll the nooks and 
corners of the country. Government 
should enCCUfC.,gc the people for this. 

So far as the question of the prices of 
fertilizers is concerned, Government's 
contention is that the price of fertilizer is 
increasing because the price of the inputs 
being used in its production has gone IIp 
or the margin of profit has illcreased or 
the freight charg,s have gone up. In this 
connection, I would like to submit to 
Governmcut that they themselves r,Lise 
the freight, the mal gin of profit, and the 
prices of inputs. Therefore, if the price 
of fertilizers go Up, they themselves are 
responsible for it. You give something 
to the farmers With onc hand but take 
if back with the other. Government say 
that they r~quire a lot of capital to 
introduce new technoJogy. J fail to 
understand that though with the use of 
neW technology, the production goes up 
and the price of the finished goods is 
reduced, yet Government say that with 
the use of new technology, the price of 
the goods goes up. Therefore, I want to 
suggest to Government that the idea of 
bringing in neW technology shouJd be 
abondoned and instenu small plants be 
set up to increase production. you 
should evolve stich means and such a 
system whereby both educated and lln-
educated people can be provided with 
employment and their talent utilized. 
Computer tecbnolosy and colour .televi-

sion will not help in increasins fertilizer 
production. But you cannot do away with 
mechanisation. 

The situation which prevails in the 
country in respect of' fertilizers is also 
being faced in the field of medicines. 
Today the common peopJe do not Bet 
quality medicines at cheap price. There 
is shortage of life-saving drugs in the 
country. Tuberculosis is not an incurable 
disease. It is not difficult to get rid of it. 
But, today many people die of tuberculosis. 
Who are these peop1e ? They are poor 
and they die because the main drug for 
the treatment of tuberculosis-streptomycin 
-has run into shortage. This medicine is 
out of the reach of the poor. 'Kaa)azar' 
has taken an epide mic form in my State 
of Bihar. The vaccine (or it is not available 
to the common man. If peopJe want to 
buy it from the market, they cannot afford 
it. This situation has arisen due to the 
shortagc of life saving drugs which are 
not available of the people at low prices 
because the multinationals have the control 
Over such essential )ife saving drugs in 
our country and they are in the habit 
of carning as much profit as possible 
irrespective of whether the product is 
sub-standard or the manufacturing cost 
of it is low or high; they do not bother 
about that. That is why all the multina-
tional companies in the country today are 
engaged in the production of Vitamins 
instead of life-saving drug'). Even healthy 
people are advised to take a bottle of 
vitamin; the consumption of sueh items 
is more and the m.lI gin of profit very 
high. That is why they divert their 
maximum capital to these items. Our 
Government also give all patronage to 
these multi-national Companies. Govern-
ment do not patronise and encourage our 
own companies which develop neW 
techniques after putting in hard work 
and doing research. That is why the 
capital of these foreign companies in the 
country has risen to Rs. 370 crores today 
as against Rs. JO crores in 1947. According 
to the Hathi commitee's Report, foreign 
capital has grown III times in the country 
between 1952 and ]973. Therefore, my 
suggestion is that in order to free the 
country from the clutches of these 
multi-natiollal companies, it is necessary 
for you to nationalise aU the multi-n" .. 
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tional companies. The 1000 of the 
country i, not possiblo without nationali.ing 
them. You should live incentive to the 
companies of our own country. As long 
as you continue to allow 24.5 per cent 
profit to the multinational public com· 
panies and 34.5 per cent profit to the 
private foreign companies as compared 
to 14.5 per cent profit to the public 
companies of the country and 11.S per cent 
profit to the private Indian companies, no 
good can be done either to the people or 
to the companies of the country. The 
shortage of medicines will persist and we 
shaH not be able to meet the requirements 
of the people in respect of life-saving 
drugs. 

Therefore, I request that in order to 
get out of the clutches of these mnltina-
tional companies, you should nationalise 
them. Arrangement should be made to 
get those medicines produced which are 
needed in the country, and more and 
more capita) should be invested in the 
production of fertilizers after making 
up your mind. The country will benefit 
only then. With these w()rds~ I oppose 
these demands for grants. 

SHRI KAMMODILAL JATAV 
(Morena): Mr. Chairman, Sir, I support 
the proposed Demands for Grants in respect 
of the Ministry of Chemicals and Fertili-
zers put forth by the Minister of Chemicals 
and FertiJizer. I have seen the times before 
and after 1947. Before 1947 only co-
mpost was available in the country and 
the farmers were not able to get their full 
requirement of manure. That is why the 
country'D economy was in a very bad 
shape and there was nominal production 
of foodgrains in the country. But when 
the Congress Government came into power 
after 1947, there has been marked impro-
vement in the production of fertilizers in 
our country for which our former. Prime 
Minister, late Smt. Indira Gandhi, the 
Prime Minister, Shri Rajiv Gandhi, the 
Minister of Agriculture and the officials 
deserve congratulations. The people from 
th~ opposition may say anything about 
non-availability of fertilizers, but now the 
position is different. 

I come (rom the Cbambal Division of 
Madbya Prad~.h and acQordia. to my ill· 

formation there is no shortaae of ferti· 
lizers and every farmer is gcttinl fertil .. 
izers. It is another thing that due to 
lack of proper distribution arranaements. 
fertilizers may not reach certain areas. 
But it is a fact that adequate quantity of 
fertilizers is a vailable in the entire coun-
try. The reason for delay in avaihbiHty 
of fertilizers is tholt after the DCp'irtment 
of Agriculture has sanctioned the quota of 
fertilizer, trucks etc. are not availabl-c. 
This results in delay and the farmers are 
obliged to face some difficulty. I, there-
fore, requ~st the AgricuJture Minister to 
ensure that sma]] fertilizers factories are 
set up in each division and outlets h1ving 
a capacity of one or two tonnes should 
be opened in each block for the distribu-
tion of fertilizers. In this way every far-
mer will be able to get the fertilizers 
according to his need and he will not 
face any difficulty. 

I would like to S.lY one thing OlOiC. Tne 
State Warehousing Corporations should be 
instructed to keep with them adequate 
stock of fertilizers and build more godowns 
in the entire country so that the farmers 
can get the fertilizers easily. It should 
also be insured that their employees per-
form their duties honestly. I had b~e'l th~ 
Chairman of the Madhya Pradesh State 
W~lfehousing Corporation and 114 W.lre .. 
houses were built during my time. 

That is why J have adequate knowledge 
of it. In the end, I would like to say 
that warehouses with a capacity of one to 
two tonnes should be set up in e~ch block 
so that the fertilizers could be within the 
easy reach of the farmers. 

With these words, 1 support the Dem-
ands for Grants in respect of this 
Ministry. 

lEnglish] 

SHRt LALITESHWAR SHAHI 
(Muzaft'arpur) : Mr. Chairman, Sir, before 
suggesting something about the fertiliser 
production, I would like to mention two 
or three points of local importance. Sir, 
the first fertiliser factory of this country 
was located at Sindrias. As a measure of 
reparation, after the Second World War. 
10 the Sindbri township, more than 8000· 
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houses have been constructed. Later on, 
the old plant has been replaced by a new 
plant and it works on oil to produce nitro-
genous fertiliser. The old plant used to 
enlploy a bout 7800 people and tbe new 
plant requires only balf or less thaD that 
of the number. So, what happens is that 
infrastructure facilities like transport, 
hospitals, roads, water supply have' become 
surplus and are available for any new 
plant. But the department has so far not 
tried to utilise that infrastructure. 

15 hrl 
Moreover, the Planning and Development 

Division of Fertilizer Corporation-earlier 
it was Fertilizer Corporation of India, now 
it is an independent unit in itseJf,--has set 
up plants at Namrup, Nangat, Gorakhpur, 
Barauni and other places in the country, 
but gradually the Planning and Development 
Division is being shifted from Sindri in bits 
and parts. Fipd of aJJ, the agronomy scc~ 
tion was shifted; later on the training scheme 
was shifted from Sindri, and now there is an 
attempt to shift the technical offices slowly 
and gradually in the name of clients' service 
as if P & D Division is the only organisa-
tion for serving the clients. I want to put 
it berore this House that the Am~rican 
technical consultants, KcIlog, and Italian 
technical con~tlltan s, Snam Frogetti are 
also emp10ycd for Hazira and other plants. 
In one case, the Indian collaborators were 
P&D Sindri and in other case, Fertilisers 
and chemicals, Travancore. But neither 
the Kellog from Amerka, nor the Snam 
Progetti from Italy or the FACT had 
shifted their technical offices to site, but it 
is only the P&O Division at Sindri, who 
want to shift their tcchnical offices from 
Sindri. The other organisations had their 
liaison offices at site. Jt Is known through-
out the world that if a consultant takes up 
a job, he puts up a liaison office at site and 
that office carries messages from both sides. 
but not that the technical office is shifted to 
the site. 1 t is only in the case of P&D 
Division, who in the name of servilll the 
clients are trying dismember the organisa-
tion at Sindri. I would like to put it for 
the information of the hon. Minister that 
for the last seven years, there has been no 
recruitment of scientific personnel in that 
orpnisation. 1s that not proof enough of 
an attempt to shift it from Sindri ? 

This baa raised ,reat IU$Picion m tbe 
miDds of •• PfOJ')le thelle. I would MCIuelt 
t.he hone Minister ooncerned, to scrutinile it, 
analyse it aad see how P&D can be reMored 
to its original glorr and status at Sindri. It 
is said tbat this place Jacks telecornmunial-
tion facilities, tolex etc., but is it not for 
tbe State Government to provide these 
facilities. It is a part and parcel of 
Government of India and it is a matter of 
inter-ministerial concern. The Ministry 
concerned can be asked to provide telecom-
munication and other facilities to Sindrl. 

There is another thing which I want to 
put before the hon. Minister for his consi-
deration. Barauni refinery is one of the ear-
liest refineries in the country; it was establi-
shed in 1960. For the 'ast ten years We have 
been hearing that a petro .. chemical complex 
is going to be set up at Barauni. At one 
stage in t9S4, we were told that the licence 
was on the point of b('ing jssued. Forty 
thousand tonne capacity had been sanc-
tioned for some place in U. P., twenty-
thousand t0nne expansion in Gujarat petro-
chemicals, and f(,fty-thousand tonne capa-
city at Barauni. But r do not know where 
it is held up, how it is heJd tiP and on 
what ground it is held up. The Bihar 
State lndu~trial Development Corporation 
had applied for a licence, but this is pending 
for the last 7 or 8 years and to my know-
ledge, it ha-s not bC1:n disposed of so far. 
I would request the Minister to kindly look 
into it and expedite it. 

So far as fertilizer is concerned, I 
would now place certain things before the 
House from the point of view of a farmer. 
There are many other aspects. The farmers 
are cheated sometimes by unscrupulous 
dea lers, who mix fertilizer with salt and 
other things and it ultimately destroys the 
soil fertility. 

So, I would suggest to the Minister a 
thin, recognised world-wide, that is the 
fertilizer should be produced in granules so 
that salt and other things are not mixed 
with it. The other suggestion is to colour 
some of the fertilizers which are beina 
produced in powder form so as to diltinluisll 
it from salt and such other things which 
are mUGed with it. By takin. eitlter of 
lbqe two DlllaIU_. be Cab 81- totiot -'9 



De,*"" lor rn." 
(G'IIef'4I) 1981-86 

OHAI1R:A i$, i~1 (SAttA) b~mmtJa /01' Grants 
(Genel'lll) J98S-86 

the farmen who are lMinl cbeated by 
uDICrupulous dealers. 

One aspect to which ( want to point 
out is about the planniDl of fertilizer 
production. Even now we are producing 
fertilizer with 18 per cent or 20 per cent 
content. You know Sir, in fertiliser pricing 
at least 20 per cent is the cost of transport 
and another 20 per cent is the cost of 
storage. 40 per cent of the price of the 
fertilit:er is only transport and storage. For 
producing a fertilizer of 18 or 20 per cent, 
we are uselessly spending on the transport 
and another 20 per cent on storage of 80 
per cent of its content which is nothing. 
There are fertilizers of higher content. Why 
are we not able to produce di .. ammonium 
phosphate '/ Why are we not able to 
produce other mixed fertilizers which a 
higher content, so that we do not lose on 
transport and storage and the farmers do 
not have to pay a higher price on that 
count? That is the suggestion which I 
would submit for the consideration of the 
Minister and the Government in this resard. 

One thing more. Fertilizer prices are 
fixed for phosphate, potash and nitrogen. 
Now some intermediary companies mix 
these fertilizers and s.:ll it by their own 
names, sometimes as 'sada bahar' and 
sometimes by some other name. If we 
compare the prices of nitrogen, phosphorous 
and potash separately and then compare it 
with the price charged by the companies 
for their product. it would appear that 
they are charging a much higher rate. 
Why 1 Because, the control of fertilizer 
prices is at the initial point only and not 
at subsequent points. So, if the bigger 
factories start producing mixed fertilizers, 
just as IFFCO and other Government units 
have started doins, these intermediaries 
who cbarge a higher price for these mixed 
fertilizers will not be able to do so to sottle 
extent and the farmers will not be cheated 
to that extent. Th~s.e are some of the 
suglestions which I want to place for the 
consideration of the Government in this 
matter. With this J support the Bill. 

THE MINISTER OF CHEM1CALS 
AND FERTILIZERS (SHRI VEERENDRA 
PATIL) : Sir, I am happy that a SOOd 
number of'hn. members have p.tti~ted 
ill the debate and made several CODstiuc-

tive suggestions. Some members expressed 
some concern over the poor and imJ)roper 
fURCtionin, of som~ of our public sector 
units. 

So far as the Ministry of Chemicals 
and Fertilizers is concerr.ed, it is one of 
the Ministries in the Central Government 
which is engaged in the task of economic 
development of the country. There are three 
vital a,tivities l'oncerning the Ministry : 
fertilizers, chemicals and pharmaceuticals. 
Many Mcmbcl s who participated in the 
debate expressed their unhappiness about 
the country not being sclf·sufficient in tho 
production of fertilizers. I have got the 
figures, which speak for themselves. They 
will indicate the c \ trnt to which we have 
progressed in thb ti.:ld. 

In 1980-81, Ol r production so far as 
nitrogenous fertilizers were concerned, was 
only 21.64 lakh tonncs; and in the case of 
pho~phatic fertiJizus. it was only 8.41 lakh 
tonnes. In 1984-85, I am giving the figures 
for the 6th Plan period, production has 
gone up to 39 32 lakh tormes in the case of 
nitrogenous fcrtiliz rs amI to 12.62 Jakh 
tonnes in the case of phoo:;phatic fertiHzers. 
Our estimate for the current year, i. e. 
J 985·86 is tha t I he production of nitro-
genous fertilizers would be of the order of 
45.90 lakh tonnes; and in the case of 
phosphatic f",rtiJizl rs it would be 13.78 
Jakh tonnes. The demand for 1985·86 is 
6J.40 Jakh tonnes in the case'of nitrogenous 
fertilizers. To-day, there is a gap of 15.50 
lakh tonncc;. ] n the case of phosphatic 
fertilizeas, to-day there is a gap of S.77 
lakh tonnes. 

I do not know whether the estimate of 
demand projection that is prepared by 
Ministry is going to tally with the estimate 
that is being prepared by the Ministry 
of Agriculture, but that is a different 
ql:1cstion. But according to the projec-
tion that is prepared by our Ministry, the 
demand for the 7th Plan for nitrogenous 
fertilizers will go \lP to 77.34 Jakh tonnes 
by 1989-90; and the production wHI be 
of the order of 69.31 lakh tonnes. Again, at 
the end of the 7th Plan, there will be a 
gap of 8 Jakh tonnes in the case of nitro-
genous fertilizers. In tI':e case of phosphatic 
fertilizers, the demand will $0 up. by J 989 .. 
~, to M.87 lakil tonnes. Then the 
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production will go \lP to 21.94 lakh tonnes. 
And by the end of the 7th Plan, the gap 
would be of the order of 4.93 1akh tonnes in 
t he case of phosphatic fertilizers. That is 
the position with regard to the suppJy and 
den ~md during the 6th Plan period, and 
dl'ring the 7th Plan period. 

I agree with the hon. Members that we 
have not been able to produce as much as 
to meet the demand in fun. 'agree with 
the observations made by several hon. 
Members that we have not been able to 
achieve self.sufficiency in the matter of 
fertilizer production. There are several 
reasons; 1 will take onc by one. 

Before I speak about capacity utiliza-
tion, 1 want to tell the hon. members that 
the fertilizer production is increasing every 
year. In 1984-85, in the case of nitrogen, 
the increase is 13.6 per cent; in the case 
of phosphatic fertilizer, the increase 
js 20.4 per cent. Similarly, the capacity 
utilization is also increasing. In 1980-8 J, 
the capacity utilization in the case of 
nitrogenous fertilizer was 52.8 per cent; 
in the case of phosphatic fertilizer, it was 
only 6S.9- per cent. In 1984-85, the capacity 
utilization has gone upto 74 2 per cent in 
the case of nitrogen and 84.8 per cent 
in the case of phosphatic fertilizer. The 
capacity utilization is increasing and 
increasing fast, I must say. But I am not 
satisfied, as the hon. members said, that 
the capacity utilization should be hundred 
per cent; why it should be less than that. 
I entirely agree with them, but there are 
several constraints which have to be taken 
into consideration. There is no point in 
blaming the officers incharge of those units 
for low capacity utilization because they 
have got their own limitations for any 
utilizaticn capacity to the full extent. 
I must say th,lt the greatest constraint 
is non availability of power. If we take 
any fertilizer unit, they are suffering 
mostly because power is not available. That 
is why, we have taken a decision as a policy 
not only about future projects which are 
coming up but also for the existing 
projects, fertiUzer projects, not depending 
entirely on the State Electricity Power 
Grids, but have their own capative power 
arransement. Weare eDoour_aiDa them; 
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sometimes we are insistinl on that; and I 
must say that so far as fertUizer units are 
concerned, some of them are already 
having these captive power plants 
installed; some of them are in the 
process of beina installed; and so Car as 
future projects are concerned, we have 
made a policy that every fertilizer project 
which is going to come up in the future 
":louJd have its own captive power plant; 
that is how we want to face this problem 
of power shortage. Certain units which 
had been set up long time back-I do not 
wish to go into every unit-for instance I 
Gorakhpur, Durgapur, Namrup I & U, 
Barauni, Sindri, etc., they are very old 
units. 

PROF. N. O. RANOA (Ountur) 
What about Pusa ? 

SHRI VEERENDRA PATIL : I think 
that is a new unit. Those old units Were 
establi~hed IS years ago or 20 years ago; 
some are even older like FACT Udyog 
Manda). When these units are oJd, 
they adopted the technology that was 
available at that time. Naturally, there 
wilt be frequent break-down of machinery 
and more wear and tear. Sometimes the 
raw materials are not avaHable in plenty 
or in sufficient quantity. So, these are 
the reasons for which the units are not 
producing to the full cap~city. 

There are some units which have 
reached a stage where w~ are think.ing of 
diversifying activity: for instance, FACT 
Udyog Mandai unit. There are nearly 
6,000 or 7,000 workers. I visited the 
factory in 1980 when ( was in charge of 
this Ministry. The machinery is obsolete, 
old technology and all those problems 
are there. Supposing, all of a sudden, I 
say that I will close down because it is 
uneconomical, and incurring heavy losses, 
the ques~ion is, what will happen to thoso 
people who are employed tpere 1 Where 
'" iU they go for employment? They have 
to be emplo,Yed somewhere. This was in 
1980 and we sanctioned a capro lactum 
project for FACT and tbat project i. in 
execution. In another two or three years 
it wUI be completed, When it will be 
pouible to shift them to aome other 
plant. 
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Similarly, Namroop..1 is a very old plant. 
When I discussed with our officers they said, 
"even then we are producing". I must 
compliment the workers and the manugc-
ment because they are producing and the 
cap\lcity utilisation is not very po~r. And 
for that we are executing Namroop III 
and when Namrup III is commissioned, 
we want to close down Namrup-I urea 
r/t. .. t so that the labour of that unit can 
be employed in the new plant. That is 
why th~re are some units which may not 
be working very efficiently in the country. 

SHRJ C. MADHAV REDDI 
(Adilabad) : All these units are working 
only up to 50 per cent of the capacity, 
but in the private sector there are 
companies which are doing better. 

SHRl VEERENDRA PATIL : I will 
explain that. In the private sector and in 
the cooperative sector and the public sector 
also there are some units which are making 
profits. The hon. Member seems to be 
under the impression that all the public 
sector fertilizer units are incurring losses. 
It is not so. So far as the private sector 
units are concerned, except one or two 
units, the rest of the units are all new units 
and they are a II based on up to date 
technology and one or two units are old. 
Even then, the capacity utilisation is much 
better. It is because at that time, when 
they set up that factory they imported the 
entire machinery. The entire plant was 
imported. But here, when we want to set 
up a factory we do not import the entire 
plant or machinery. We are importing the 
technology and based on that technology 
we are asking the local manufacturers to 
manufacture and supply them the 
machinery. I will come to that point 
because one of the Members had asked 
about those plants. 

SHRI MADAN PANDEY (Gorakh-
pur) : Will you plcase let us know about 
the Oorakhpur plant '} 

SHkl VBBRENDRA PATIL It is 
not a new plant. 

SHltl MADAN PANDEY: Is there 
any e~paDaiob proaramme lor it ? 

SHRI VEERENDRA PATIL: J will 
tell you. I do not thfnk that all the 
Mem'Jers are und .. 'r that impression, but 
one or two Members expressed that, and 
they asked me why our units are incurring 
losses. They a' c under the impression 
that aU public sector fertiliz~r undertakings 
are incurring losses. I can quote them 
figures. There are several undertakings, 
Fertilizer Corporation of India. FACT of 
Cochin, Hindustan Fertilizer Factory, 
Rashtriya Chemicals Fertilizers the 
National Fertilizers Limited and the 
Madras Fertilizers Limited. I can say 
that FACT was incurring loss earlier, but 
in 1984·85 they have made a profit of Rs. 16 
crores and Rashtriya Chemicals Fertilizers 
from 1979~80 ... I do not have the figures 
for the carlier P:'l iod. consistently they 
are making profit'). 

SHRI KOLANDAIVELU (Gobichetti-
paJayam): But what is the capacity 
utilisation? 

SHRI VEERENDRA PATIL ; In 
1979-80 they h<~d mdde a profit of Rs. II 
crores. 

The figures of profit of RCF are likes 
this 

1980-81 Rs. 18.53 crores 
1981~82 Rs. 21.26 croces 
1982·83 Rs. 22.47 crores 
1983·84 Rs. 44.05 croces 
1984-85 Rs. 40 crores. 

Consistently they are making profits. 

The figures of profit in the case of 
National Fertilisers are as folloWS: 

1981-82 
1982·83 
1983-84 
1984·85 

. Rs. 59.75 crores 
Rs. 34.29 crores 
Rs. 23.55 crores 
Rs. 40 crores. 

Madras Fertilisers has been makinl 
profit since its inception. Its figures are 
like this : 

]981 .. 82 Rs. 8.29 crores 
1982 .. 83 Rs. 16.S0 crores 
1983 .. 84 Rs. 9.27 crores 
1'84-85 Its. 11.29 crotes. 
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It is only FCI and HFC which are 

incurring losses, because, unfortunately, 
they are owning all these old fertiliser 
llnih. 

SH~I S. JAIPAL REDDY: All the 
loss making companies were lumped 
tPf'ther. 

SHRI VEERENDRA PATIL : You can 
interpret it that way; I have no objection. 
There is no point in blaming the executive 
for that. 

An hone Member wanted to know the 
position of Gorakhpur Fertiliser Plant. 
The firet stage of this Plant is nearly 
16 years old. I must again tell you that 
the normal life of a fertiliser unit is about 
20 years. After that, I do not mean that 
you have to scrap it and build a new one. 
Afterwards, you have to spend a Jot of 
money on replacement, revamping and all 
that. So, thh is one of the old units. The 
second stage is ten years old. The revam-
ping programme of the GorJkhpur Ferti-
liser Plant is going on and it iii going to 
be completed in the next two years. 
After this work is completed, I think, the 
capJcity utthsation in respect of perfor-
mance will touch 72 to 76 per cent. 

Hon. Members are under the impres-
sion that farmers are paying lot of prices 
for fertilis(.rs. J must Say that the Central 
Government hUB been very liberal In 
subsidising fertilIzers. The average subsi-
disation in the case of urea is Rs. 1150 
per tonne and in the case of phosphatic 
fertiliser it is Rs. 900 per tonne. 

Subsidy IS growing because the con-
sumption also is growing. And we are 
fixing retention price because .. 

(/nterrllption) 

SHRI C. MADHA V REDDI : All of 
them will make 108s if there is no such 
subsidy. 

SHRI VEERENDRA PATIL: All of 
them will not make loss. They make loss 
if We have price control and if We do 
not subsidise them or the farmers. When 
we have price con\rol, that is 08 normative 
basis and we are bavinl the price control. 
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I say that tke cost of production is '0"', 
up because the cost of input is goinl up 
and the investment on fertilizer is also 
going up. Th at is why, although the cost 
of production is going up, the policy of 
the Government is to make the fertilizer 
available to the farmer at a stable and 
attractive price, and that is why the 
Government of India is spending so much 
r:l0neyon subsidy. I can give you the 
figures as to how subsidy is increasing 
every year. In the year 1980-81, the sub-
sidy was only Rs. J70 crores ; in 1982·83 
it became Rs. 550 crores; in J 983-84, it 
was Rs. 900 crores and in 1984-85, it went 
up to Rs. 1,200 crores. This year we have 
made a provision of Rs. J ,200 crores but 
I am not definite th'lt we can limIt this 
subsidy to Rs. 1,200 crores because again 
it depends upon the con'iumptlOn I 
agree When one or two hon. Members 
S.ly that the consumption of fertiJizer 
per hectare in our country, compared 
to other countries, is very much low, 
or that it is on the low side. There is no 
dispute at alt. So, th'lt means there is 
sufficient scope. On the other hand. we 
want to promote use of ferLililers. For 
thlt there are several schemes and a lot ef 
money i~ being spent 111 order to popu-
larise the use of fertilizer. So, dS and when 
the consumptIOn mcredses, naturally the 
subsidy also will go up, and that IS why the 
subsidy is going up at such a fast rate. 
Government of India have recently appoin-
ted a High-Level Expert Committee to 
review the pricing system of fertilizers and 
subsidy in order to rationalise tho present 
system. That Committee's Report is yet 
to come. When the recommendations of 
that Committee are received, Govern· 
ment will consider them and take necessary 
action in the matter. 

About the coal-based fertllizer plants, 
Ramgundam and Talcher are the two coal-
based fertilizer plants. These two plants 
were established at a time when the oil 
position in our country was not satisfactory 
and we were not in a position to say that 
we have got sufficient gas. We were only 
depend ina upon either aapluba or fuel oil. 
Hon Members are aware of the fact that 
in 1972-73, the crude oil prices went up 
all of a suddea in the international marut. 
So, at that time Go~nment thQuaht that 
inltead of alway. depen4in1 on naptba 
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for producing fertilizor, wby not they think 
of alternate mode of production, and for 
the first time they thought of coal-based 
fertilizer plants in our country. It is not 
a very popu1ar process of manufacturing 
fertilizer in foreign countries. I am told 
that there is one unit in South Africa 
because they have got lot of coat and 
somebody was saying, I am not very sure, 
that there IS Olje unit based on coal in East 
Germany. For the first time we had 
ventured to have a coal .. based fertilizer 
unit in our country. I must say that is was 
a venture. At the same time, I do not 
know what words I have to use to say 
whether our experience has been very 
happy, but I can tell you that till today 
these two coal-based fertilizer plants have 
not stabilised. They are not producing to 
their full capacity. 

SHRI C. MADHAV REDDI : Then 
why is it that you have simultaneously had 
two plants? You should have gone in 
for one plant and then you should have 
gone in for the T.alcher. Talcher and 
Ramgundam both were taken up together 
without perfecting the technology. 

SHRI V3ERENDRA PATIL : You 
should have put that question to the 
Minister who was in charge at the time of 
putting up these two plants. I think they 
thought of these two units because in 
Orissa there is sufficient coal and in 
Andhra Pradesh also there is sufficient 
coal in Singareni. So, they thought that 
these two are the ideal places. They 
thought of one at Korba also. I think 
some hon. Member has asked me also 
what happened to Korba. At that time we 
had thought of Korba a]so but because 
our experience with regard to these two 
units has not been happy, we have been 
going very slow with regard to our Korba 
project. 

SHRI S. JAIPAL REDDY: What about 
the recommendations of the Talwar 
Committee? 

SHRI VEER.ENDRA PATIL: I will 
come to that. 

That is why hon. Members wanted to 
know because a technical team was 
appointed, an eX~8 team was appoiated, 

and I think that experts ~ team is Talwar 
Committee to which you are referring. 
They have suggested some short ... term 
meaSlJres and long-term measures. With 
regard to short-term measures, I think the 
recommendations have been accepted and 
are being implemented, and with resard to 
long-term measures, I think we are con-
sultins the World Bank and we have to take 
necessary action after we consult the World 
Bank, and in this matter also, it is under 
consideration, I think, from end to end, if 
I use the term .. 

SHRI S. JAIPAL REDDY: The recom .. 
mendations were made more than two 
years ago. 

(Interruptions) 

SHRI VEERENDRA PATIL : Sir, 
most of the short-term measures have 
alreadY been implemented. In addition, an 
end-to-end survey of these plants is beiDI 
undertaken by an expert professiona I group 
of W~t Germany with a view to identify 
the constraints and suggest remedial 
measures. So, that will be gone into and 
after we get the report, whatever further 
action we have to take, we will take. But 
here also the main problem in addition to 
the problem of plants stabilisation and aU 
that, was the problem of power and this 
was more acute in the case of Talcher. 
That is why a power plant of 30 MW was 
installed in Talcher; now the capacity uti-
lisation is comang up. Similarly, of course 
in Ramagundam the next-door thermal 
power station is there, therefore the prob-
lem of power is not very acute. 

With regard to gas-based fertiliser plants, 
hon. Members wanted to know what is 
happening to gas-based fertiliser plants. I 
can tell the House that so far as the 8as-
based fertiliser plants are concerned, in 
respect of two units in Thai in Maha-
rashtra I think the mechanical completion 
is already over, trial product ion is going 
on and very shortly they will 10 into 
commercial production and in respect of 
two units at Hazira. I think very shortly 
Within this period the mechanical comple-
tion will be over and tbey would also 
go into production. Thus out of ten, four 
gas-based fertiliser projects are ,Oilla into 
proOuetioD durinl tbis yea&" 1985 .. 86. 
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Out of the remaining projects one is 

coming up in Rajasthan, one in Madhya 
Pradesh and four in Uttar Pradesh. 
During the last year, i.e., 1984-85 imple-
mentation of three gas-based fertiliser 
projects has also commenced, one in 
Vijaypur in Madhya Pradesh, one in 
Aonla in Uttar Pradesh and one in Jagdish-
pur in Uttar Pradesh. 

An hon. Member wanted to know what 
is happening to Sawdi Madhopur. In 
Sawai Madhopur it is true that the work 
has not yet been commenced, but there is 
no inordinate delay. J think the delay is 
only about one or two months. 

(Interruptions) 

I tell you, the date of commencement, 
as We had decided in the case of Sawai 
Madhopur, is 1.4.1985. We have already 
written to them and they have sent a 
reply. We were very particular that they 
should commence this as early as possible. 
Although there Was a delay of not even 
one full month. We have already taken 
action, we have written to the Company 
as to why they have not taken any action, 
why they have not commenced the work. 
But the hone Member, Mr. Jaipal Reddy 
has his OWn reasons for that Company 
not to start even. I will come to that also. 

SHRI S. JAIPAL REDDY: Am I inte-
rested in buying shares or what ? 

SHRI VEERENDRA PATJL : In Sawai-
madhopur, as I said, the work would 
have commenced on 1-4-85 but the pro-
ject authorities did not come up with 
the draft contractual arrangements and 
they were called upon to explain the 
delay and the company has intimated 
that the contractual arrangements would 
be submitted by the first week of next 
month, that is May, 1985. And as soon as 
they submit the contractual agreement 
and after we approve the agreement, they 
will take further 8< tion. 

I wanted to give the details in order to 
dispel the impression lurking in the mind 
of the hon. Member that there has been 
considerable delay in starting this project. 
It is Dot so. The delay is only about one 
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or two months. They will undertake the 
work as early as possible and we will insist 
that as per the programme, as per the 
schedule, they must execute the project 
and commission the project and go into 
it. 

SHRI S. JAIPAL REDDY: Who is the 
consultant ? 

SHRI VEERENDRA PATIL: That I 
do not know because they have yet to 
submit their proposals. 

(Interruptions) 

I do not know whether the hon. Menl-
ber heard when I said the company has 
intimated that the contractual arrange-
ments would be submitted by the first 
week of next month that is, May, 1985. 

SHRI V. KISHORE CHANDRA S. 
DEO (Parvathipuram) : ~ hich company? 

SHRI VEERENDRA PATIL: This is 
Birla Company. 

(Interruptions) 

I will expJain that also to Shri S. Jdipal 
Reddy. He is under the impression that 
we in the Government are insisting on a 
particular consultancy. I want to make 
it very dear that we are not interested in 
any consultancy. It is for the company to 
decide and choose their own consultants. 

So far as technology is concerned, I 
have already explained that this Was dis-
cussed several times in the last Lok Sabba 
also. 

So far as technology for ammonia and 
the technology for urea are concerned, 
Government of India long time back has 
taken a decision because of the bitter 
experience in other units, to have one set 
of technology for all these ten units. 

In the case of ammonia, Government 
of India has seJected two technologies, 
one technology Haldor Topsoe, another 
t~chnology of KelJoggs. Haldor Topsoe 
belongs to Denmark and Kellogl btlonas 
to United States of America. 

Another technology 
only one techno}oIY. 
Proietti. 

for urea, that is 
It is only Snam 
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So far as the technology is concerned, I for ammonia and Snam Proietti for 
do agree that We insist that for ammonia, urea •.• 
they can select anyone out of these. 

For urea, there is only one technology 
which is approved by the then Govern-
ment. They have to take only that 
techno)ogy. 

SHRI S. JA IPAL REDDY: National 
Fertilizer Company is your company. It 
has decided to replace Kelloggs by Hal-
dor Topsoe. According to your own 
admission,. Kellogg is also admissibJe in the 
area of ammonia technology. Then why 
did NFC replace Kellogg by Haldor 
Topsoe? 

SHRI VEERENDRA PATIL: I do not 
think the statement made by the hon. 
Member is correct because NFL is our 
own organisation and whatever they have 
decided, that is according to the Govern-
ment policy. 

SHRI S. JAJPAL REDDY: The hon. 
Minister should tell me what is incorrect 
in my statement. 

(Interruptions) 
15.45. brs 

[SHRI ZAINUL BASHER in the Chair] 

SHRI S. JAIPAL REDDY: What is 
incorrect in my statement ? 

MR. CHAIRMAN: Let him finish his 
reply. Afterwards, you can ask. 

SHRI VEERENDRA PA TIL: As I Was 
saying, so far as consultancy is concerned, 
it is entirely left to the company. In the 
case of Jagdishpur, it was the company 
which decided to have Snam Progetti and 
Haldor Topsoe technology for urea. and 
ammonia, respectively. Government is 
not insisting on a particular technology. 
It was for them to decide and they have 
decided. 

SHRI S. JAIPAL REDDY: On behalf 
of Gulf Consolidated Company for Ser-
vices and Industries there was a state-
ment made in the Economic Times that it 
w .. al per the desire of the Government 
of India they opted for Haldor Topsoe 

(Interruptions) 

MR. CHAIRMAN : The Minister is 
not yielding. He is on his legs. So lon, 
as he is on his legs, he is not yielding. 

SHRI VEERENDRA PATIL : With 
regard to gas-based fertiJiser plant, as I 
said, in Sawai Madhopur, work is going 
to be commenced shortly. 

MR. CHAIRMAN: You were talking 
about Jagd;shpur. 

SHRI VEERENDRA PATIL 
already made that point. 

I have 

There are two un its which have yet to 
be started. We have not given the letters 
of intent, that is, in Babrala and Shahjahao-
pur. 

Hon. Member Shri V.N. PatH was 
asking: what about having a gas-based 
fertiliser plant in Maharashtra ? The pipe-
line which is coming from Hazira is for 
feeding six gas-based fertilizer plants. We 
have decided this time to have these ferti-
liser plants in the interior areas; it is 
because it is better to have these ferti-
liser plants in the areas where fertiliser is 
being consumed. That is how We can 
avoid transportation cost and all that. I 
do not know whether, after meeting the 
requirement of these six fertili~er plants, 
there will be any gas available because if 
there is any gas available, again we have 
to think of more units in the areas where 
fertiliser is going to be consumed .• 

AN HON. MEMBER: What about 
Tripura? 

SHRI VEERENDRA PATIL : The hon. 
Member is talking of Tripura. We are 
not bringing gas from Tripura; we are 
bringing gas from Bombay High. 

MR. CHAIRMAN : He is hoping to lOt 
gas in Tripura also. 

SHRI S. JAIPAL REDDY: There is 
plenty of gas in Narsapur in ADdhra 
P!adeab. 
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MR. CHAIRMAN: That will all be 
exploited. 

(Interruptions) 

SHRI VEEREN ORA PA TIL : I can 
only assure tbe hon. Members that 
Government is of the opinion that, here-
after, if sas is available in plenty, it is 
better to go in .for gas-based fertiliser 
plants than units based on fuel oil or 
naphtha or coal or anything else. That is 
our experience. As I said, there is scope 
in the Seventh Plan. But I am not in a 
pOSition to say how many units are going 
to come in the Seventh Plan and where 
they are going to come. 

Therefore, it is too early for me to add 
anything. I can only say that our pro-
gramme of improving the production of 
fertilisers will go on because the demand 
is going up and we have to meet the 
demand and wherever gas is available, 
naturally looking to the economics of an 
these factors, the units will be located 
th.ere only. 

Hon. Members, as I said in the be gin-
niIfg~ were very much concerned about 
the country Dot attaining self-sufficiency. 
I would like to take the hon. H()us~ into 
confidence and tell them that we may 
become sclf-sufficient in course of ttme so 
far as nitrogen is concerned. But, in the 
matter of potash and phosphatic ferti .. 
Iisers, we cannot dream of becoming self .. 
sufticient at all .. 

SHit I BASUDEB ACHARIA (&n-
kura) : Why Sir ? 

SHRI S. JAIPAL REDDY: FM all time 
to come? 

SHRI VEERENDRA PATIL: Because 
for whatever phosphatic fertiliser or the 
P.O. we are producing here today in the 
country, the rbW material is again coming 
from oUhid~. We have to depcnd upon 
the imports of raW mL terial. The rock 
phosphate has to come from outside. In 
some units the rock phosphate is imported 
and then converted into phosphoric acid 
and then phosphatic fertiliser or PaOa. 
Then sulphur is also to come from outside. 
We do not have sulpbur. We do Dot have 
rock phosphate .. 

SHRI BASUDEB ACHARIA : Wo have 
plenty of rock phosphates in Purulia. 

SHRI VEERENDRA PATIL : Whatever 
rock phosphates are available indigenously , 
is not suitable for producing phosphatic 
fertiliser. . . . 

SHRI BASUDEB ACHARIA : It is 
available in the district of Purulia in West 
Bengal. 

MR. CHAIRMAN: He will use it. Why 
don't you say that you will see 1 

SHRI VEERENDRA PATIL: Sir, it is 
not based on presumptions. We have dis-
cussed with our officers. We have discussed 
with our 3dvisers. We have discussed with 
our experts. Whatever they have said in 
the matter I have told you. This is the 
position with regard to phosphatic fertiliser 
because we do not have good quality rock 
phosphates. We do not have sulphur. 
We are importing phosphatic fertiliser or 
rock phosphate and prOdlJCe the fertiliser 
here. So far as potash is concerned, it is 
no exaggeration when I say that potash is 
imported hundred per cent. We are not 
manufacturing any quantity. How can I 
say, When thi~ is the state of affairs, that 
our country is going to be self-sufficient in 
fertilisers ? That is why I say that in tbe 
case of nitrogenous fertiliser, we can be .. 
come self-sufficient in course of time-
not immediately, because it requires a lot 
of investment also but in the case of phos-
phatic fertiliser, it is difficult to say. 

SHRI R. P. DAS (Krishnagar) You 
have not said about Haldia ? 

SHRI VEERENDRA PA TIL : I wanted 
to expJain to the hon. Members. So far 
as their individual points are concerned, 
I will take up the individual points after 
I cover all the points. 

MR. CHAIRMAN: Allow the Minister 
to continue in his own way. A large num-
ber of members have already spoken. 

SHRI BASUDEB ACHARIA: About 
the MaJida fertiliser factory he has not said 
anythina. It is under Hinduatan FertiliMr 
Corporation. 



- De"""'" liAr ..... 
(OMeNI) 19n-16 

CHA1T1tA 21."" (8AIC.A) De",..,.. for Grants 
(G_IN",I) 1986-86 

SHRI VEERENDRA PATIL : So far as 
sinJle super-phosphate is concerned, I must 
say that there is a aood response. Govern-
ment of India also wants to encourage the 
SSP units. Some units have already come 
and some units are under implementation. 
(Interruptions) I have made it clear that 
Government of India is for encouraging 
sinsle super phosphate unit$. We have come 
to this conclusion and that is why I thought 
I must avail this opportunity to give the 
information to the hon. Members. We want 
to encourage the SSP units only in the con-
suming areas where there is no or in-
adequate production. According to the 
criteria that is going to be adopted for licen-
sing more SSP units-

(i) the size of the plant to be Jicensed 
should be of a standard size with a 
capacity of 200 tonnc-s per day and 100 
tonnes per day of sulphuric acid ex-
cept in the cac;e of expansion; 

(ii) the applicants should have facility 
for the production of sulphuric 
acid for captive consumption with 
a capacJty of 100 tonnes per day 
which would leave a m,lrgin of 20% 
of the acid for meeting the require-
ments of other consumers in the 
area; 

(iii) prtfl renee should be given to app-
lications for affecting bubstantial 
expansion; 

(iv) medium entrepreneurs should be 
prefecn.d over MR 1 P cases ; and 

(v) additional capacity should be licen-
sed only in regions where there is 
adequate demand for SSP. 

These are the guidelines for licensing the 
additional units. Although we ha ve recei-
ved about 75 to 80 applications. yet we 
feel the applications should not be taken 
into consideration as and when received. 
We want fo take into consideration aU the 
aspects and I Want to assure the hon. 
Members that wherever there is scope and 
demand and no or inadequate production 
we want to encourage these SSP units in 
futUN. Some applications we have already 
received. 

Sir, in order to meet the shorta.., or 
phosphatic fertilisers we ar-e thinkin. of 
joint ventures also. We already have fina. 
lised one joint venture whh Sene_I. 
SirniJarly we have received oft"ers for joiat 
ventures from Moraco, Tunisia, Algeria 
and Togo. Mora co, Tunisia and Al,eria 
arc interested in joint ventures. We want 
to go in for joint ventures because rock 
phosphate and gas are available in p.lenty 
in those countries and they want to partici-
pate along with us. So, we want to en-
courage joint ventures. Negotiations are 
goinl on and we will be able to finalise tbe 
proposals as and when tbey are received. 

Then vlith regard to the price of fertili-
ser I want to make it clear that the price 
of fertiliser is 'uniform. There is no ques-
tion of a farmer paying one price living 
very near to the plant and another farmor 
paying some other price living far off from 
the fertiliser plant. A farmer whether he 
is in Cochin or Sikkim will pay the uni-
form price because the difference is being 
met by the subsidy that Government is 
giving. 

Hon. Members wanted to know what 
is the policy with regard to indigenisation 
of plant and machinery. As I said we have 
technology for these new units and we have 
imported that technology. The condition 
is that the technology should be transferred 
to us and that is why we have got engin_r-
ing firms who are associate firms, namely, 
PDIL, FACT engineering, ElL. etc. There 
ale some engineering units which are aHO-
ciated with that and they are goin. to 
absorb this technology. Although we havo 
imported technology yet so Car as manur .. -
ture of plant and machinery is concorned I 
must tell the House that 70 per cent of 
the machinery that is required for the unit 
is being manufactured in our country. 

We decided on one technology. That is 
because if there is only one technology, it 
will facilitate the local manufacturers to 
fabricate the plants. If there are different 
technologies then they have to have dift'e .. 
rent establishments. different designs, every-
thing for that purpose. So, we supplied 
the design, they fabricated the plant and 
machinery and they supplied. In fact, in 
the case of 'liha), I must say that altboush 

/ 
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(Shri Veerendra Patil) 
it is loins to ~ost more than Rs. 800 crorcs 
the foreign exchange component is not 
more than 29% of the cost of the project. 
The rest of the amount is being spent in 
our own country. We are for indigenisation. 
We are very particular about this indegeni. 
sation. 

16.00 lin. 

There is one Member who wanted to 
know about Haldia fertiliser. Again I 
must say that Haldia fertilizer has got a 
chequered history. This is one fertiliser 
plant where for the first time we tried 
indiaenous technology. 

SHRI K. P. UNNIKRISHNAN ( Bad-
agara ) : Is that responsible or is there 
any othet reasons? What about Panipet? 
What about Narnrup? Don't blame our 
scientists and engineers. 

SHRI VEERENDRA PAT1L: It is very 
difficult to argue with an hon. Member who 
is not prepared to hear me fully. J have 
not completed even onc sentence. I do 
not say tbat it was only technology which 
was responsible. Tbis is the one 
unit where we have tried our indigenous 
technology, where we have tried diversifi-
cation of products and where we have 
tried different credits. We received credit 
from nearly 12 or 13 countries. Only for 
the sake of credit or utilising that credit we 
placed order with those countries to supply 
machinery, with the result that although 
it was started in J 972 and mechanical 
completion was over in 1979, when the 
p]ant was commissioned and trial run was 
aoout to be made, the West Bengal Gove-
rnment's State Electricity Department said 
that they had no power and that they were 
not in a position to supply any power and 
we could not press them also. And we 
thought of captive power plant, which also 
bas boen installed. We are trying for the 
last 4 or 5 years to see that the Plant goes 
into production. But before the plant went 
into commission, breakdown bas already 
started. So, you can imagine the quality 
of the machinery; you can imagine the 
quality of the technology .. 

SHRl R. P. DAS: Who is responsible? 

MR. CHAIIlMAN : You don't reply 
to that. You may reply in your own way. 
This is not the way. 

SHRI R. P. DAS : Who is responsible 
for the breakdown? The Minister should 
clarify. 

SHRI VEERENDRA PATIL : Break-
down started, as I said. Even after 
spending nearly Rs. 300 crores the plant 
bas not seen tho light of the day! We 
don't know when it is going to be commis-
sioned. Now our officers say that it will 
be commissioned by 1st October, 1985. 
Let us wait till that time and see what is 
going to happen. That is the position, 
unfortunately. That is why I said that 
Haldia project has got a chequered history. 
But, I am not blaming anybody at all. I 
am not at all taking this opportunity to 
blame West Bengal Government or any 
other Government. 

Some hon. Members made certain points 
about the quality of fertilizers. One hon. 
Member said that adulteration is there. 
One hon. Member said tha t some spurious 
fertilIser is comlDg into the market 
Although there is a joint responsIbility, yet, 
I must humbly submit this, that so far as 
the adulteration of fertiliser is concerned, 
so far as distribution and suppJy and 
quality of fertiliser is concerned, it is not 
the concern of my M JnJstry. It is the 
concern of the Agriculture Ministry. I hope 
that the Demands of the Ministry of 
Agrjcultur~ are going to be dlCicussed in 
the House. At that time hon. Members 
will have full opportunity. They can raise 
this point and set a convincing answer from 
the Agriculture Minister, my colleague, 
Sardar Bu ta Singh. 

Then, Sir, some hon. Members were 
under the impression that our fertiliser 
import is too much, we are spending 
thousands of crores of foreign exchange on 
importing fertilizers. I wiJI give you the 
figures how much we are importing and the 
amount we spent on Imports. In 1980-81, 
the value of imports was 925.22 craret of 
rupees, in 1981-82, it was Rs. 716.62 crores, 
in 1982-83, it was Rs. 273.S3 crores, in 
1983-84, it was Rs. 365.05 crores and in 
1984-85, it has gone up to Rs .. 818.0 crores. 
Even then, I do not feel that it is a very 
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bi,b fiaure. As I said, as and when our. 
production increases, naturally to that 
extent our import will also come down. 

Now, I come to drugs. 

SHRI JAIPAL REDDY : Before you 
deal with drugs, please explain about the 
sas pipeline. 

SHRI VEERENDRA PATJL : So far 
as gas pipeline is concerned, it is not the 
concern of my Ministry. It is the 
concern of the Petroleum Ministry. You 
can put this question to the Minister in 
charge of petroleum. 

AN HON. MINISTER He is disturb-
ing the Minister. 

SHRl S. JAIPAL REDDY : It is the 

SHRIMATI GEETHA MUKHERJEB 
It is aU dru8sed figures. 

SHill VEERBNDRA PATIL: I am 
quoting the figures which are authoritative 
and authentic. I am here to quote fiaures 
based on authentic information. Thore is 
no question of any drug manufacturin, 
company or whether it is multinational 
company, companies under FERRA or 
Non-PERRA, whatever it is, making hugo 
profits, because 75°10 of the drugs come 
under price control. The prices are 
controlled. 

. I want to explain the procedure also. 
They cannot go on increasing the prices 
according \0 their whims and fancies. It is 
not allowed at all. In 1979t the drugs 
Price Control Order came into force. 

Snamprogetti which is disturbing, not SHRI K. P. UNNIKRISHNAN Do 
Jaipal Reddy. you accept their costing? 

16.05 hrs. 

[SHRIMATI BASAVA RAJESWARI 
in the Chair] 

SHRI VEERENDRA PATJL Madam, 
so far as the drug industry is concerned, 
I must say that this is Olie industry where 
the growth is very satisfactory and it is 
not correct to say that the country is not 
producing sufficient quantity of drugs. So 
far as drugs are concerned, the policy of 
the Government is to ensure plentiful 
availability of drugs at the reasonable 
prices to the consumers and at the 
same time to ensure reasonable 
margin of profits to the produ9crs. That. 
is our policy. Sir, the hon. Members are 
under the impression that the drug prices 
are soaring and multinationals are making 
huge profits. It is not so because if you 
look into the wholesale price index of 
other commodities, taking 1970-71 as base 
year and 100 as the index figur.e, then 
prices of other commodities in ]980-81 rose 
to 257.3 whereas the drug and medicine 
prices were only 137.8. ]n 1984 .. 85, the 
wholesale price index for other commodi-
ties was 341.7 whereas price of drugs and 
medicine was only 191.7. If you compare 
the price index of drugs and medicines 
with the price index of other 
comJDOdities ..•• 

SHRI VEERENDRA PATIL : There 
is no question of accepting their costing. 
They may produce anything, but there is 
an organization called Bureau of Industrial 
Costs and Prices, BICP, consisting of 
experts, and that organisation goes into 

• every price. For fixing the price for the 
first time or for revision of the prices, 
they have to approach the BICP, and it 
has to make a study and then make 
recommendations to the Ministry. The 
recommendations of the BICP are studied 
in the Ministry and then a decision taken 
in the Ministry. There is no question ~of 
any drug manufacturer increasing the 
prices or fixing tbe prices unilaterally 
without getting the approval of the 
Government of India. Therefore, 75 per 
cent of the drugs, particularly the drugs 
which are life saving, the drugs which are 
essential drugs, are price controlled and 
nobody can increase the prices. In the 
formula itself, it is laid down that the 
percentage of profit that they can claim is 
not more than 8-13 per cent. 

I was mentioning about the import and 
export of drugs, that will give an indication 
how the industry is developing. We are 
importing as also ("xporting; we are 
importing mostly bulk drugs and exporting 
mostly formulations. So far as the bulk 
dru8 import is concerned, in 1980-81, we 
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imported druBs worth Rs. 112.81 crores 
and in 1983-84 worth Rs. 163.34 crores. As 
reaards export, in 1980-81, we exported 
formulations with Rs. 85.50 crores and in 
1983-84 worth lls. 150.89 crores as against 
Rs. 85.SO earlier. Almost there is a lap 
of only 5-7 per cent between what we are 
importinl and what we are exporting. 
This is because We have got gooQ export 
market. 

SHRI S. JAIPAL REDDY: You are 
exportinB formulations produced by the 
multinationals. 

SHRI VEERENDRA PATIL : In the 
case of bulk drugs, nearly 350 bulk drugs 
thore are in the country, and out of that 220 
or 225 ... 1 have got the figures with me •• we 
are manufacturing indigenou~)y. Only a 
few druBs, either the FERA companies are 
manufacturing or we are importing. We 
are not in a position to manufacture these 
bulk drugs, which are of high technology, 
life saving and essential drugs. 

SHRIMATI GEETA MUKHERJEE 
I raised !leVerd! poilJts with regard to 
costing. You have not answered many 
of them. 

SHRI VEERENDRA PATIL : The hon. 
Member, Shrimati Geeta Mukhcrj(e Was 
very sore and bitter about FERA 

companies. Our policy about FERA 
companies is to aJlow them only in areas 
wbere high h:chnology is required and the 
bulk drugs are produced from basic stage. 
But there are units which were already 
there before our order came into existence. 
I cannot ask them to go away~ I have no 
power. With regard to our policy about 
FERA companies from 1979, I have told 
you how we are not encouraging them on 
the one hand and how we are looking at 
them. So far as FERA companies are 
concerned, our attitude is that only core 
industries of national importance, Appen-
dix I arc open to FERA companies. , 

The secend condition is that the process 
must involve high techno! ogy in the 
production from basic stage. During the 
period 1978 to 1984, only 45 industria) 
approvals were granted to FERA compa-
nies, While the Indian ofjanised se~tor 
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companies bave received 732 iDdu.$t_l 
approvals. India bas a rilorous a.ystom 
for introducing new drup. When eveD 
new drugs are approved in advanced 
countries like USA and others" India 
insists on independent clinical trials and 
tests for the safety and efficacy of a new 
drug. FERA companies are allowed 
formulations of their own and to produce 
drugs of high technology, not taking bulk 
drugs from others and produciDI formula-
tions. That is not allowed. Supply of 
non-associated formulations is SO per cent 
as against 30 to 40 per cent in the case of 
Indian companies and public sector. FER.A 
companies arc not eligible for fresh loan 
licences. So these are the restrictions for 
FERA companies and I must inform the 
hon. Members that very few FERA 
compani( s are left in the country. 

SHRIMATI GEETA MUKHERJEE 
They are in the equity. 

SHRI VEERENDRA PATIL : Most of 
the FERA companies, according to our 
guidelines and according to our directives, 
have diluted their equity. Now, they are 
no more FERA companie~. They are 
Indian companies. Only a few FERA 
companil s are remajning and in regard to 
those few FERA compunies also, these are 
the restrictions, that have been imposed. 

SHRI S. JAJPAL REDDY: Is it true 
that multi·nationals arc mainly engaged in 
the production of formulations in the 
country which do not requIre high techno .. 
logy as thJngs stand tod.1Y ? 

SHRI VEbRENDRA PATIL : I have 
a1ready explained the position. I have 
already made it clear with regard to FERA 
companies, how and in what way we want 
to encourage the F ERA companies and 
in what areas. 

Now, the point that has been made by 
Shrimati Geeta Mukherjee is that the 
Government is reviewing the drug policy 
and according to her, the drug policy is 
being reviewed only to help the multi-
national or big business hou~es which are 
engaged in the manufacture of drugs. It 
is not so. It is true that drug policy is 
under review. My predecessor, I think, 
Shri Sathe had appointed a Development 
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c.u8d1 to IQ 4l\to the policy and as I 
said, th. policy is to see that dru,s aro 
made available in pleuty, quality should 
be 1000 and price also should be reaona-
bkD and at the same time the manufacturer 
also should aet a reasonable profit. So, 
in the Development Council, three 
Work ins Groups were appointed, Working 
Group on Industrial Approval, Working 
Group on Pricing Policy and Procedure 
and . Working Group on Industrial 
DeveloplMnt. These Working Groups 
have submitted their report and to consi-
der their report, a Steering Committee 
was appointed. The Steering Committee 
considered the report and the report went 
befoTe the main development council, viz. 
National Drugs and Pharmaceutical 
Development Council and that Council 
has considered the report. I must again 
say that unfortunately there is no un-
animity so far as the recommendations 
are concerned. There may be one or two 
pcints on which there is unanimity. 

Madam, again if I take the House into 
• confidence, so far as drug industry is 
concerned. several lobbies are working. 
These lobbies are fuocting and operating 
directly opposite to each other. That is 
the difficulty now. Even in the report 
also, there is no unanimity. There may 
be unanimity with regard to mark up and 
other things or with regard to the number 
of drugs that are to be price-controlled. 
That is a different matter. 

But my predecessor, after getting this 
report, after it Was considered by the 
National Drugs and Pharmaceuticals 
Development Council, made a commit-
ment to the Consultative Committee that 
the report would be placed before the 
Consultative Committee of the Ministry of 
Chemicals and Fertilizers and after as-
certaining the views of the members of 
the Consultative Committee, Government 
would take a final decision. We are at 
that stage now. We have not yet placed 
this report before the Consultative 
Committee. Now the Consultative 
Committee has been con stituted. I will 
take tbe earli~st opportunity to place this 
report before the Consultative Committee, 
where the Members will have an ample 
opportunity to discuss this. After hearing 
tbeir views, GovernDlOnt will take a final 

decision. So far, Government hac not· 
taken any final decision. Therefol'~. I am 
not in a position to say a.lythina with 
regard to the points that were raised by 
Mrs. Geeta Mukherjee, about mark-up 
and other things. That is under consi .. 
deration, and I hope to finalize it and take 
a decision on the report as early as 
possible. I shall be very happy if all the 
manuracturersu nitedly come to an agree-
ment and come to us with unauimous 
proposals. llnterruptions). 

SHRIMATI GEETA MUKHERJEE 
Will it ever happen? They want very high 
mark-up. (Interruptions) 

SHRI VEERENDRA PATIL : They 
may ask even for the Moon. We are not 
here to give whatever they ask for. We 
have got our oWn mechanism, and machi-
nery to find things out. After all, the 
interests of the consumers and of those 
who Use the drugs are uppermost in the 
mind of the Government; not that we are 
going to yield to those manufacturers if 
they come unitedly with their proposals. 
But I say that because of divergent views. 
it is better that they come together, and 
help the Governm~nt in coming to a 
decision, and in formulating a decision. 

PROF. N. O. RANGA : There is also 
a lobby there. 

SHRIMATI GEETA MUKHERJEE: 
Those who take-- the medicines should have 
the biggest lobby. 

SHRI VEERENDRA PATIL : Que 
point which several Members spoke about 
was the poor performance of IDPL and 
other drug industries. I admit that we have 
IDPL, HAL and also 3 or 4 other drug 
manufacturing industries from West Bengal. 
Except Smith Stani')treet which has shown 
some profit or surplus recently, aJl others 
are incurring losses. I am not denying 
this fact. When I say this, I am not hold· 
jng any brief for these units, particularly 
for IDPL, because the losses are very heavy 
in IDPL. 

Some Members made observations with . 
regard to IDPL, and one Member, I think 
Mr. Jaipal Reddy, asked: why is it that 
although IDPL is incurring heavy IOlses, 
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it has appointed indenting agents? I can 
only tell the hon. House, as I said earlier, 
that I am not holding any brief. I want 
to make it vt.ry clear that the Govern-
ment is not very happy about the losses 
which these orgJnizations arc incurring. 
So, I will personally look into this problem. 
After the session is overt I will take the 
earliest opportunity to visit IDPL and HAL, 
and see why the losses are there, how the 
losses can be minimized and how these 
units can become surplus units and generate 
some surplus? 

SHRI S JAIPAL REDDY: Why 
these indenting agents there? 

are 

SHRI VEERENDRA PATIL ; So far as 
indenting agents are cor.cerned, I will cer-
tainly look into it. I agree with the hon. 
Member that most of these drugs are being 
supplied to institutions Trade sales, so 
far as the~e organlzattollS are conc(rned, are 
the minimum. In the cas! of IDPL, the 
trade sales are not even 1.9~~ of the total 
sales. A II these sales are going only to 
institutions, i.e. hospital, belonging to the 
State Governments and Central Govern-
ment. I agree with t he question, viz. 
when the supply is to Government organi-
zations, why do you want an andentmg 
agent? I wIll see that thts agency system 
is discontinued. I want to give details as 
to why these units are incurring losses. 

SHRI GIRDHARI LAL VYAS (BHIL-
WARA): What about tnl!lma,ageme \t in 
IDPL? 

SHRI VEERENDRA PATIL: I will 
come to that point. I wanted to tell Mr. 
JaipaJ Reddy as to why they felt the nece-
ssity for appointing these indenting agents. 
The hon. Member will be 8uprised to 
know that although IDPL is our own public 
sector unit, and although more than once 
Government of India, and myself after 
taking charge of this Ministry. have written 
personal letters to the Chief Minister, there 
are several State Governments which still 
prefer their local units. They still prefer 

. their small scale units, and they prefer to 
take whatever medicines they require, 
from those units, than to take them from 
IDPL. 

Even When they take medicines, they do 
not make the payment. I will atve you 
the fiprc. This is the state of affairs. So. 
for what reasons they are preferiol local 
units, it is for you to draw your own info-
renee. I do not want to go into that. 

SHRI S. JAIPAL REDDY: I referred 
to the letter written by the Private Secre-
tary of the former Minister to the IDPL 
appointing agents for Delhi, MP and' U.P. 

SHRI VEERENDRA PATIL: I have 
already said I am going to look into this 
matter. If I am convinced I will see that 
this practice is discontinued. What morc 
can I do for it ? I have got an open mind. 
Now, he has brought it to my notice. If 
there is no valid reason for continuing this 
system, I will see that this system is dis-
pensed w jth as early as possible. That is 
why I want to go into it. I do not want 
to go into several charges that were made 
by several members. because it is very diffi-
cult to say off-hand. I can only say that 
I will give greatest credence to the allega--
tions made by the hon. members. That 
is why I said I do not hold any brief of 
these public sector undertakings. There 
may be some scandal gOing on iu some 
quarters or the other. Jf the hon. member 5 
bring any instance to my nollce, certainly 
we will tale action; if necessary, we will 
enquire into this matter and whoever is 
responsible we sha)) see that he should be 
punished. 

I was saying why these public sector 
units are incurring losses. It is only be-
cause public sector units, IDPL, HAL and 
other units, they are manufacturing only 
life saving drugs which come under catc .. 
gory 1 and 2; they arc essential druBs ; 
they are life saving drugs where the mark 
up is only 40 per cent and SS per cent; 
:his mark up is not the margin of profit; 
it includes commission, transportation char-
les, publicity ; everything ; and then they 
return about 8 to 30 per cent also. But, 
in the case of category 1 and category B 
drugs, the mark up is very limited and 
these drug industries are manufacturin~ es-
sential drugs and these units came in to tbe 
fit Id of drugs when the private parties 
wU'( reh':cl{ nt to come forward; neW pri. 
vate parties havo come forward; 10 maD)' 
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.,\lltioatjonals have eome forward; to many 
small scale iudustries also have come for .. 
ward for formulation and all that. Now 
tbe position is dift'erent ; but tho position 
tbat was obtaining at the time of eettinl 
up of IDPL, HAL for penicillin and o*et 
cuential drusa, at tbat time, the private 
sector Was not c»mina forward and the 
tecOOololY Was not available in the coun-
try; whatever technology was available, 
it was taken and ultimately tbe technology 
became obsolute and we had to go in 
for some other technololY; and I must 
teU the House th'lt so far as the drug indu-
stry is concerned, the technology is chang-
ina so fast because the drug which is there 
in the market today, you will find a new 
drug for the same ailment, for the same 
disease in another six month~. So, natur-
aJly, when the drug is changing. the 
demand is also not tbere; and the ailing 
patient or the consumer, he wants to go 
in for better drugs. Why should he prefer 
the druss simply because they are being 
manufactured or produced by the public 
sector? So, that is one reason; and then we 
are re lying more on institutional sales. I 
said, how tbese State Governments are not 
making the payment. I can quote the latest 
figures that I have. IDPL have to get 
from different institutions Rs. 13.72 crores. 
State Governments take medicines; they 
do not make payment. We write to them; 
they do not bother about it. On Rs. 13.72 
crores, I want the hone members to work 
out what is the interest. They do not pay 
interest also. I shall be happy and grate-
ful if they make prompt payment. I do 
not want them to pay interest on the pay-
ment. But the interest alone comes to 
Rs. 2.45 crores ever year. Not only that, 
for HAL. what is the outstanding '1 It is 
Rs. J 1.20 crores. They are not getting it 
at all. What is that they can do '1 

They have to sue the State Government 
or what ? They bring it to my notice ~nd 

I write to the State Governments; I write 
to the Chief Ministers. On the one side. 
I have to persuade them to use or purchase 
our medicines, and when they purchase 
the medicines they do not make the pay-
ment; And, if we insist then they say, 
that they would not purchase the medicilleF. 
It is Dot a question of cash paynlent. 
"Why should I '0 to IDPL or any other 
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unit", they ask me sometimes. That is 
the attitude of the State Governments, un ... 
fortunately. And then take technology. 
As I said, it has become outmoded tech· 
nology and we have to go in search of 
new technology. As I said, the percentage 
of their sales is negligible, their capacity 
utilisation is low. We are not utilising 
IDPL and other units to the full capacity. 
I can quote one incident which came to 
my notice. There is 100 per cent power 
cut in Hardwar, where one of the units 
of rDPL is there. We do not know how 
to utilise the capacity with one hundred 
per cent power cut. We have to depend 
on the State Electricity Board. I wrote 
to the State Chief Minister, "For God's 
sake, please sp.ue us". We cannot have 
captive power plants. 

AN HON. MEMBER : All the pubtic 
sector units are suffering from those con-
straints. 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah) : You should have captive 
power plant. 

SHRI VEERENDRA PATIL: That is why 
we are thinking of having captive power 
plants. J have alreadY told the House 
that for fertiliser projects we have m1de 
it a policy to have captive powt!r pla,ts. 
Similarly in this situation we are thinking 
of captive power for IDPL also. If the 
captive power is there, then the cost of 
production will be higher. Then it will 
reflect on the cost of production of .JDPL 
also. Or else, we will have to suffer 
losses or increase the prices of drugs. This 
is the vicious circle due to which the units 
are incurring losses. 

Similarly, about raw materials also, the 
position is the same. In Muzaffarpur 
there is one unit of IDPL. There is no 
alcohol there. The State Government 
could not help us. What can the unit 
there do? There are several other units; 
I think Hyderabad unit also is suffering 
due to non-availability of alcohol. 

These are the constraints because of 
which the public sector units are incurring 
losses and I we will certainly go into this 
mattOl'. We are goin, into the difficulties 
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and we win find out how best we can 
remedy this situation. 

Lastly I come to chemicals. I do not 
think that it is neCt:ssal y for me to say 
much on <.hcmicels. We are tryins to 
produce more chemicals. I agree with the 
hon. Members that whatever we have to 
establish factories for the production of 
chemica Is, it should be away from the 
urban areas because of the bitter experi-
ence of Bhopal tragedy. 

SHRIMATI GEETA MUKHERJEE: 
What about HaJdia Petro-chemical fac-
tOIY ? 

SHRI VEERE:.NDRA PATIL: 1 am not 
concerned with it. When the Demands 
for Grants of that Ministry come up, you 
ask that Minister. 

SHRIMATI GEETA MUKHERJEE: We 
will ; but we ask for your support. 

SHRI VEERENDRA PATIL: 1 cannot 
say anything. 

With regard to soda ash, I thmk our 
feeling is that we are producing sufficient 
quantity of soda ash. There ure several 
users who fed that the production is not 
sufficient and that is why a part of it is 
under the OGL. I shall look into it. 

With regard to alcohol, and molasses I 
think Shri Chandl ashekharappa wanted'to 
know about that. With regard to alcohol 
and molasses, I must say that we are short 
of molasses, even fOl our necessity and in 
our distilleries we <ire unable to produce 
sufficient molasses. 

Recently we had Molasses Control Board 
meeting. The Ministers from different 
states who are the memhers of this, come 
to attend the meettng. So far as molasses 
and alcohol are concerned, it is only a 
few States which arc surplus. The others 
are dificit States. As a coordinator, we 
~ave to see that wherever there is surplus, 
It should go to the deficit areas. We do 
all that exercise. 1 must say that of late 
the demand of potable alcohol i. soiq up 
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because.,it appeaH to me, titat lUft'loieat 
mOlle¥ it there. NaturaUy theN i. MOre 
lad mot. demaad. I think, the State 
Govemments teel that they will let moPe 
revenue if they supply alcohol for petah-Ie 
purposes. Jt is a fact that ICaroataka 
w~ich is a marlin ally surplus State. au,: 
plied alcohol to the fteighbouring States. 
The poJi(y is that whenever a -surplus 
State want. to supply alcohol to the 
neilhbourinl State, it has to do it with the 
approval of the Central Oovernment, 
because we are the coordinating authority. 
If a particular State is surplus, it must 
tell us how much quantity il surplus so 
that we can allot to the other noighbours. 
I brought this fact to their notice. I said 
that the first priority, so far as alcohol 
requirement is concerned, should be for 
industrial purposes. If there is anything 
left, then they can distribute or allocate it 
for potable purposes. Now, the can .. 
sumption for potable purposes is going up. 
The limit seems to be the sky. Naturally 
a 10t of revenue is there. The production 
of alcohol for the current year, according 
to our esumation, is 6000 lakh litres in 
the entire country. I do not know 
whether this assessment also is on the 
high Side. If we take into consideration 
the demand, it comes to nearly 8600 lakh 
litres. 80, there is a deficit of 2600 lakh 
Iitres. How to meet this gap? That is 
why, we had a detailed discussion. We 
appointed a sub-committee and in that 
sub-committee we had taken a decision 
that the availability of potable alcohol 
should be pegged to the level of 1982-83 
consumption and industrial al~ohol should 
be made available taking in to considera-
tion the consumption of the last industrial 
alcohol year plus 10 per cent. This 
additional alcohol should go from surplus 
States. So, there is not going to be any 
deficit so far as alcohol is concerned. 
Even then, we have taken a precaution to 
see that whatever alcohol is required ror 
industrial purposes, that can be imported 
dnd the duty is zero. Any genuine 
industrial alcohol user can import indus-
trial alcohol without paying any duty. We 
have made this arrangement. We are 
trying our best to meet the situation so 
far as industrhtl alcohol IS concerned. 

1 am Y(.ry happy thnt the hOD. Mem .. 
bora bave made very maD)' conscru~uve 
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IUII •• tionl and the le¥eJ pf debate Jaas 
been kept hilh. I am really arateful to 
the hon. Members. 

With tnese words, I conclude. 

SHRI SAIFUDMN CHOWDHURY 
C:Katwa): About industrial alcohol, how 
you are going to e~ferce e litable distri-
t'ution? Are you thinking ef declaring 
industrial alcohol as an article of national 
j·mportance as you have done in the case 
of coal and iron and steel. Our bitter 
experience is that a few years ago the 
Wr_t Bengal industries were suffering for 
want of industrial alcohol. They wrote 
to the Maharashtra Government for in-
dustrial alcohol. They wrote to your 
Ministry and got permission to obtain 
alcohol from Maharasbtra. 

But then the Government of Maha-
rashtra bluntly denied the alcohol to them 
and because of that the industry suffered 
there. So, how are you going to remove 
this precarious situation? 

Mr. CHAIRMAN: Please be brief because 
you have already replied I think. 

SHRI VEERENDRA PA TIL: I make 
it clear that so far as distribution or allot-
ment of alcohol is concerned, Governmellt 
of India is only a coordinator. We make 
allotrnent orders. It is true that the West 
Bengal is not in a position to produce suffi-
cient alcohol becausc tbey do not have many 
distilleries. Alcohol is mucD in shortage 
in West Bengal. We are asking the sur-
plus States to make available whatever 
quantity is ,enuinely reQ.uired by West 
Benlal Government. Sometimes they are 
reluctant to carry out the orders. We 
will use all our good offices and see tbat 
relief is given to them. 

SHRI AMAL DATTA : In spite of the 
Central ODvernment having made the 
allotment according to their norms and 
practices and in spite of the fact that 
Maharashtra was to deliver a certain 
quantity of alcohol to West Ben,al, the 
Antulay Government refused to carry out 
the order and as a result tbe Alkali 
Chemicals, empJoyins 4,000 people, had 
19 close down for six montha. Therefore., 

the question is what is the Government 
going to do to enforl.:c their own allotment 
orders? 

MR. CHAIRMAN: I would request the 
hone Minister to make a note of all the 
clarifications and reply at the end. 

SHRI AMAL DATTA: I request you 
not to stand in the way of the Minister. 
If the Minister has already yielded ... 

(Interruptions) 

MR. CHAIRMA N : I have already 
requested hiln to make a note of all the 
clarifications and reply at the end. You 
want reply. he wi)] reply .... 

(llllerrllptions) 

SHRI K.P. UNNJKRISHNAN : Madam, 
I was listening very a ttentively and care-
fuJJy to the reply of the Minister with 
regard to fertilizer projects. He said that 
the Indian public sector organisations are 
absorbing and assimilating progressively 
the technology provided by Snam Pro-
getti and Ha1dor Topsoe with regard to 
ammonia pr('cess. I do not know 
whether there is anything for them to 
assimilatt' because PDIL itself is fully 
conversant with this process. He also 
said that 70 per cent of the equipment 
supply to the plants with this technololY. 
is indigenous. Here I am going to pin-
point something and ask the Minister, 
firstly, whether Haldor Topse has got any 
other order in any other country after 
the Government of India gave them the 
orders in 1980, either for catalyst or for 
any transfer of technology agreement. 
Secondly, he talks about indigenisation. 
The equipment which we ourselves had 
fabricated and supplied to Durgapur 
plant. as early as in 1968, is being import-
ed and sold to us by Haldor Topsoe. I 
w ill give you the name a]so. One name 
is ammonia chillar. Will you scrutinise 
their list? This is what you are not doina. 
When I complain here, you talk about 
various things. I am making a . specific 
point. Will you scrutinise the list of im-
ports of Snamprogetti and Haldor Topsoe. 
That is how we arc prevented from 
manufacturing and going ahead with this 
on a self-reliant basis. and they are 
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allowed to import. So, will you tell me 
whether it is a fact? Secondl-yand that 
is a very serious thing also-about the 
PDtL catalyst which we have supplied and 
which is working everywhere .. 

(Interruption) 

MR. CHAIRMAN: Mr. Unnikrishnan, 
you have started speaking. Please be 
brief. 

SHRI K. P. UNNIKRISHNAN: No, 
I am asking questions. 1 know, Madam, 
you have plenty of patience. I know you 
are renowned for your patience. Bear 
with me also for a minute or two. 

(Interruptions) 

SHRI K. P. UNNIKRISHNAN : So, 
these are the things. If you don't want 
me to ask .. 

MR. CHAIRMAN: Please be brief. 

SHRI K. P. UNNIKRISHNAN : I will 
keep on raising one after another later on. 
If you want me to sit down, I will sit 
down now. 

MR. CHAIRMAN: Please be brief. 

SHRI K. P. UNNIKRISHNAN ; There-
fore, the very PDIL catalyst-my com-
plaint is, for two years you huve sat on the 
report, on the expansion report-the 
dem~nd of PDIL. And then Haldor Topsoe 
comes with the same obsolete technology. 
How long are we going to continue? The 
answer that was given by you the other 
day was that they have given surplus man-
power. What concerned surplus manpower 
when you threw out the Sindhri plant? 
1s that an answer? Will you please enlighten 
me on this? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI 
AZ'AD) : Well, aU these things Were dis-
cussed already. Nobody is present now, 
they are all taking coffee or tea. All these 
things were mentioned by the hone Mem-
bers, many of these i4J8UeS were raised 
already, for which he has already replied. 
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MR. CHAIRMAN : Let tho Minister 
say tbat be had already replied. . 

SHRI T.V. CHANDRASHEKHARAPPA: 
I want to know one thing from the hon. 
Minister. The Chief Minister of Karnataka 
requested the Government of India on 
14th February for allotment of one lakh 
metric tonnes of molasses from Maha-
rashtra and on the same day. i e., on 14th 
February you wrote a letter to the Chief 
Minister of Karnataka stating that there 
are reports that alcohol is goin. from 
Karnataka to units in Tamil Nadu and 
Andhra Pradesh unauthorisedly. In view 
of the fact that on the one hand they are 
pleading shortage of alcohol and on the 

other hand they are selling alcohol to Kerala, 
have you taken the permission of the 
Government of India regarding this sale 
of alcohol or did the Kerala Government 
ask permission from the Central Govern-
ment to make use of that unutilised 
alcohol '1 

[Translation] 

SHRI GIRDHARI LAL VY AS (Bhil-
wara) : The hon. Mmister has stated that 
only a small quantity of rock phosphate 
is available but Rajasthan is very rich in 
the matter of rock phosphate. Pyrites are 
available in large quantity at Saladipur. I 
would like to know whether a super-
phosphate factory can be set up at 
Saladipur. 

I would also like to know something 
about pesticides. Today, spurious pesticides 
are available in large quantity in the 
country due to Which the farmers are facinl 
great difficulty and we are also suffering a 
Jot. What action is being taken by Govern-
ment against those who produce spurious 
pesticides ? 

SHRI PRIY A RANJAN DAS MUNSI : 
I have one question. The Minister has 
just replied in his reply in regard to tho 
alcohol problem. Is the Minister aware 
that whenever the Government lives a 
licence for any I pharmaceutical unit, it is 
duty bound to ensure raw materia) also 
abe keep under control the molaaes Which 
States manufacture aDd out of which 
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akobol comes? Will the Minister consider 
it as a matter of national policy for the 
distribution of alcohol to all the States 
which needed for the manufacture of 
drup? The Minister says that he visited 
the IDPL and HAL. Will the Minister 
also visit Bengal Immunity to see the 
expansion programme at Calcutta? 

~HRI S. JAIPAL REDDY : The Minis-
ter said the Government had taken a policy 
decision to adopt the technolofY of Haldor 
Topsoe in respect of ammonia and Snam 
Proj ectii in respect of urea. I would like 
to know as to when the Government took 
the decision, what was the technical report 
on the face of which this decision was 
taken. 

SHRI RAM SINGH Y ADA V (Alwar) 
He has already replied. What is the use 
of allowing him to speak again. 

SHRI S. JAIPAL REDDY: The 
Minister is very competent to defend 
himself, he is capable of defending himself. 

(Interruptions) . 

Secondly, will the hon. Ministt.r tell the 
House as to why IDPL continues to have 
an officiating Chairman and why it does 
not have a full-time Chairman and how do 
you expect the IDPL to function to its 
full capacity? 

SHRI VEERENDRA PATIL : Hon. 
Member Shri Arnal Datta wanted to know 
what is it that Government is going to do 
When the allotment order of their own is 
not honoured by the State Governments. 
I made it very dear that so far as Govern-
ment of India is concerned, in the matter 
of allotment of alcohol and molasses, it is 
only a coordinating authority. We make 
allotments and We expect that State 
Governments. after consulting then how 
much is surplus and aU that, then only we 
make the allotment and we expect the 
State Government will honour that 
commitment. It is true that some such 
unpleasant cases were brought to our 
notice. Although the allotment order was 
there, the State Government did not 
honolJr that allotment. That is wby I said 
that we will try our best to ule our 100d 
oftic. aod provail ~pon ·t~e ,State Govern-
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ments to honour the commitment and the 
allotment orders issued from the Ministry. 
And supp('sing l.\cn after aUotting the 
alcohol, if alJotmenl Older IS not h('noured, 
as I said just now, We have made it easy to 
import indllstrial alcohol duty free and if 
West Bengal Government feels that even 
'- fter aBotment order, they arc finding it 
difficult to get the nl<.ohol in sufficient 
quantity, they can bring to my notice their 
real requirement To that extent, I will 
see that th,'y can impol t industrial alcohol 
from whatever country they Welnt without 
paying any duty. (I"terruptions) 

Shri K. P. Unnikrishnan wJnted to know 
before Haldor Tor~oe was selected for 
supply of technology for ammonia, did 
thty have any OJ der from any other 
foreign countries (Interruptions) After or 
before, I do not know. How can we 
know? ]f the hon. Member is interested 
(Interruptions), I wilt certainly try to 
collect this information and pass on that 
information. 

Similarly, with regard to PDIL catalyst 
also, I will collect the information and 
pass on. Recently the hon. Member 
wanted to know ~omething (Interrupll'ons) 
I am very careful because without knowing 
the facts ttHare is no point in saying any-
thing off-hand but [ certainly want to 
asxure the hen. Members that I am not 
here to suppress any Iflformation or to 
keep back infcrmation. I am here to 
furnish all the information that is available 
with us, I will certainly write to the hon. 
Member. 

Shri T. V. Chandrashekharal'pa wanted 
to know whether the State Government 
or the Chief Minister of Karnataka had 
written a Jetter to me asking for allotment 
of one lakh m. t. of molasses. Yes, he 
had written to me and I asked in the 
recent Mol1asses Control Board Meeting, 
the Excise Minister of Maharashtra whe-
ther he wi)) be in a position to give any 
moJlasses. He showed some inclination. 
He did not commit. After that, I wrote 
to Maharashtra Government to make 
available at least 50,000 m. t. molasses. I 
do not know after that what has happened. 
I had informed the Chief Minister also 
about the request that I have made to 
Maharaahtra Government. He must havo 
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~ri Veerendta Padl] 
received some response after J sent a 
Jetter to him. 

SHRI T.V. CHANDRASHEKHARAPPA: 
y..'lu't about sale of spirit to Kerala ? 

SHRI VEERENDRA PATIL: So far as 
't(~ Ie of spirit to Kerala and to other 
ndghbouring States concerned, I have 
already replied and I have said that 
whatever sale any State Government wants 
to make to any neighbouring State outside 
the State, they must always bring it to the 
notice of the Central Government and 
take the approval of the Central Govern-
ment before supplying it to the neighbour-
ing States. ) have already made it clear. 
I do not think it is net:essary for me to 
]lepeat it again. 

Hon. member Shri Girdhari Lal Vyas 
wanted toO that there is sufficient rock 
phosphate available in his State. That 
rock phosphate, I think, can be used for 
single super phosphate units and I have 
already said that we are here to encourage 
more SSP units. If there is sbortage or 
SSP in that State and if parties come for-
ward to set up Plants then, we will 
certainly consider whenever such a propo-
sal is received. 

Hon. Member Shri Vyas wanted to know 
about spurious pesticides coming to the 
market. I must again say that it is for 
the Agriculture Ministry to look into this 
problem, and certainly they will look into 
the problem if there are any spurious 
pesticides coming to the market. 

SHRI GIRDHARI LAL VY AS : What 
about pyrites 7 

SHRI VEERENDRA PATIL : Pyrites 
or whatever it is, it cannot be used for 
producing di-ammonium phosphate. At 
the most it can be used for SSP, single 
super-phosphate. It cannot be used for 
producing di-ammonium phosphate. I have 
made it very clear. If SSP units are Boine 
to come, they will certainly make use 
.of it. 

Hon. Member Shri Jaipal Reddy wanted 
to k.now when the decision in respect of 
Haldor Topsoe for ammonia technology was 
taken. It was not only Haldor Topsoe te.cb-
DololY which was selected; the technololY 
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of Kello .. was als" 6clected for amalODia. 
There arc two technologies and it is for 
the party to select either of them. About 
the date of decision, I do not have tbe 
datets with me. This decision, I think, 
was taken some time in 1980-81. 

16.56 hn. 

[MR. DEPUTY SPEAKER in lite Chair] 

One hon. Member wanted to know 
about the full time Chairman of IDPL. It 
is true that the post is vacant. We are 
trying to put one suitable person in charge 
because, as I said, the IDPL unit is facing 
too many challenges and problems and we 
want to havr a competent person to head 
that organization. Therefore, there has 
been some delay. We will see that the 
decision is expedited and taken as early as 
possible. 

MR. DEPUTY SPEA KER: I shall now 
put all the Cut Motions moved to the 
Demands for Grants relating to the 
Ministry of Fertilizers and Chemicals to 
vote together unless any hon. Member 
desires that any of his Cut Motions be put 
separateJy ... 1 now put all the Cut Motions 
together to the vote of the House. 

All the Cut Motions were put and negatived. 

MR. DEPUTY SPEAKER: I shall now 
put the Demands for Grants to the vote 
of the House. 

The question is 

"That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the 
Fourth column of the Order Paper 
be granted to the President out 
of the Consolidated Fund of India 
to complete the sums necessary to 
defray the charges that will come in 
course of payment during the year end· 
ing 31st day of March. t986, in respect 
of the heads of Demands entered in 
the second column thereof against . 

Demand No.9 

• Irc]atiaa to the 'Ministry of Cho.mieal. 
and Fertilisers'." 

Tit, Motlo,. W4I ado" •. 
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Demands lor Grants, 1985-86 in respect 0/ the Ministry 0/ Chemicals and Fertilizers 
"oled by Lok Sabha. 

No. (If Nrme of Demand Amount of Demand for Grant Amount of Demand 
Demand on account voted by the House for Grant voted by th~ 

on 25th March, 1985 House 

2 3 

Ministry of Chemicals and Revenue 
Fertilizers Rs. 

Capital 
Rs. 

Revenue 
Rs. 

4 

Capital 
Rs. 

9. Ministry of Chemica1s and 2,06,31,51,000 27,27,83,000 10,3S,04,22,000 2,58,24,17,000 
Fertilizers 

17.58 brl. 

Ministry of Ilealtlt and Family Welfare 

MR. DEPUTY SPEAKER: The House 
will now tdkc up discussion and voting Qn 
Demands· Nos. 43 to 45 re1ating to the 
Ministry of Health and Family Welfare for 
which three hours have been allotted. 

Hon. Members present in the House 
whose Cut Motions to the Demands for 
Grants have been circulated may, if they 
desire to move their Cut Motions, send 
slips to the Table within 15 minutes indi-
cating the serial numbers of the Cut 
Motions they would like to move. 

A list showing the serial numbers of the 
Cut Motions moved will be put up on the 
Notice Board shortly. In case any Member 

finds any discrepancy in the list, he may 
kindly bring it to the notice of the officer 
at the Table without delay. 

Motion moved: 

"That the respective sums not exceeding 
the amounts on Revenue Account and 
Capital Account shown in the Fourth 
column of the Order Paper be granted 
to the President out of the Consolida-
ted Fund of India to complete the 
sums necessary to defray the charges 
that will come in course of payment 
during the year ending ~lst day of 
March, 1986, in respect of the heads 
of Demands entered in the second 
column thereof against Demands Nos. 
43 to 45 relating to the Ministry of 
Health and Family Welfare." 

Demands for Grants 1985 .. 86 in respect of the Ministry of Health and Family Wei/are 
Submitted to the Vote of Hohrse 

No. of Name of Demend Amount of Demand for Grant Amount of Demand for 
Demand on account voted by the House Grant submitted to the 

on 25th March 1985 vote of the House 

1 2 3 4 

Ministry of Hcalt and Revenue Capital Revenue Capital 
Family Welfare Rs. Rs. Rs. Ra. 

43. Ministry of Health and 
Family Welfare 33,31,000 1,66,S8,000 

44. Medical and Public Health 52,67,88,000 17,90,53,000 2,63,39,41.000 89,'2,70.000 
4S. Family Welfare 88,94,l3,OOO 1,86,33,000 4,44,7 J ,6S,OOO 9,31,67,000 

• Moved with the recommendation of the PreaidcQt, 


